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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised by 
the Committee, do present on their behalf this Seventy third Report 
on action taken by Government on the recommendations of the 
Public Accounts Committee contained in their 45th Report (Fifth 
Lok Sabha) relating to Ministry of Railways. 

2. On the 6th June, 1972 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance of 
the recommendations made by the Committee in their earlier Re-
ports. The Sub-Committee was constituted with the following Mem-
bers:-

Shri B. S. Murthy-Convener. 

Members 

2. Shri Ramsahai Pandey 

3. Shri M .. Anandam 

4. Shrimati Savitri Shyam 

5. Shri H. M. Patel 

6. Shri Shyam Lal Yadav 

7. Shri Bhagwat Jha Azad 
3. The Action Taken Sub-Committee of the Public-Accounts 

Committee (1972-73) considered and adopted this Report at their 
sitting held on 25th January. The Report was finally adopted by 
the Public Accounts Committee on the 9th February, 1973. 

4. For facility of reference the main conclusions/recommenda-
tions of the Committee had been printed in thick type in the body of 
the Report. A statement showing the summary of the main recom-
mendations/observations of the Committee is appended to the Re-
port (Appendix). 

(v) 



(vi) 

5. The Committee placed on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

NEW DELHI; 
February 12, 1973. 

Magha 23, 1894 (S). 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee. 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with actlon- taken by 
Government on the recommendation contained in their 45th Report 
(Fifth Lok Sabha) on Appropriation Accounts (Railways) 1969-70 
and Report of the Comptroller and Auditory General of India for 
the yea!' 1969-70 on Railways. Action Taken notes have been re-
ceived in respect of all ~he 59 recommendations contained in the 
.Report. 

1.2. The Action Taken Notes on the recommendation of the 
Committee have been categorised under the following heads: 

(1) Recommendations/observations that have been accepted 
by Government; 

S. Nos. 2-6, 9-10, 31-40, 442-44,54-59. 

(ii) Recommendations/observations which the Committee do 
not desire to pursue in the light of the replies of the 

Government. 

S. Nos. 1,7. 

(iii) Recommendptions/observations replies to which have not 
been accepted by the Committee and which require 
reiteration. 

S. Nos. 46-49. 
(iv) Recommendations/observations in reapect of which Gov

ernment have furnished interim replies. 

S. Nos. 8, 11-30, 41, 45, 50-53. 

1.3. The Committee hope that fll.l repUes in regard to recom-
mendations to whieh only interim replies have so far ~D furnished· 
will be submitted to them expeditiously after getting them vetted 
by Audit 

1.4. The Committee will now deal with action taken on some of 
the recommendations. 
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Financip.l ~sults-Paragraph 1.24 (S. No.3) 

1.5. Dealing with the question of deferred dividend on some new-
lines which became due for payment but could not be paid in 1969-
70 owing to inadequate surplus in the working of the new lines con-
cerned, the Committee had in paragraph 1.24 recommended as under: 

"The Conunittee desire that action should be taken to ensure 
that revenue expenditure on these lines is reduced to the-
minimum and that ear~ings are aUgmented by attracting 
more traffic so that the arrears of dividend get paid and not 
extinguished after 20 years of opening when the liability 
to pay arrears ceases." 

1.6. In their reply dated 27th November, 1972, the Ministry of 
Railways (Railway Board) have stated: 

"The observations of the Committee are noted and the same· 
have been brought home to the Railways concerned. The 
Railways have been instructed to take (i) vigorous steps 
to capture more traffic both passenger and goods and (ii) 
special steps to reduce the working expenses of these lines 
with a view to improving the financial 'P0'3ition of the new 
lines. They have been asked to submit a report to this 
Ministry by 31-7-1973 on results achieved." 

1.7. The Committee note that Railway Board have iDstructed the 
concerned Railways to take vilorous steps to capture more traffic and 
reduC!e the workln,. efCptlllel of the hew lines Ob "'hieb 4eferred 
tlivtdends bee.... due for payment but tOUt" not be paid and to 
submit a progress report by 31-7-73 on the Hsults achieved. The 
Committee would like to be informed in due course oJ! the progress 
made in improving the financial position of these lines. 

Socia' 8urden5'-1'ar1lg1'a.,~ 1.42 (S. No.5) 

1.8. Referring to the need'for~08ting of various serV>1ces on Rail-
waySr the Committee had in paragraph 1.42 made the following ob-· 
servations: 

"The CDmmittee were, hOflwer, surprised to teath that tl'le 
costing of various services such as passenger ptti-e~ and 
other coaching traffic has not been undertaken so far. The 
etanomics of different services in passenge-r traltttl sUch as-
1st Class, Air-Conditioned, Third Clil!!S et~., ha:ve also not 
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been worked out. Only now some data are being collect-
ed' for evaluation pUrposes. While the Committee do not. 
Watlt to make arty detailed suggestion in. this behalf be-
cause the' Rhl!way Convention Committee may be going 
into the entire question of social burdens, they would 
nevertheless suggest that rassenger trains which are un-
remunetative and the claSses of service5 like Air-condi-
tioned and First Class which do not pay for themselves 
should expeditiously identified with a view to taking 
remedial action and reducing the loss to the minimum." 

1.9. In their reply dated the 18th October, 1972 the Ministry of' 
Railways (Railway Board) have stated: 

"The observation·;; of.the Committ.e are noted. It is submit-
ted that the exercises leading to identification of unremu-
nerative passenger trains and classes of service from part 
of a phased programme of traffic cost ·ng. The first phase 
of costing the coaching traffic, wh~ch would enable split-
ting up of the exper.diture on coaching service.> between 
passenger and other coaching (luggage & parcel) services 
is under progress and is expected to be completed early 
next year. The second phase, which would enable us to 
work out the cost of Mail and Express traihs and other 
slow passenger trains· will then be taken u~ and comple. 
ted by about the middle of next year. Th~reafter, neces-
sary steps will be taken to identify un~n1Unerative pas-
senger trains and classes of service, whreh will facilitate 
suitable remedial action being taken in this regard." 

no. 'the Committee have been iaferlB" ta.. the work reI.tinr to 
traf'lic costil1&' is in prorress and diat afta,r~olllPledon of this pnee. 
by about the middle of .the year 11.73 ste,. will ~ ·taken to identify 
unremunerative passenger trains and classes of service. The Commit-
tee desire that thlt werk: reiaCinI' to .".tllt Mtt.t dbUlt! be comple- . 
ted expeditiously and the action taken on the basis of tilisstwiy in-
timated to them. 

Investment on Road Services-Paragrapb 1.71 CS.No. 8) 

1.11. While commenting on the Railways' investment in the State 
Road Transport Undertakings, the Committee had in paragraph 1.17 
obaer'\1ed: 

"The Committee find that about Rs. 26 crores hAve been in-
vested by the Railways in various State Roed Transport 
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Corporations primarily with a view to regulate rail-road 
co-ordination. Even though the Railways are getting ade-
quate return on their investment in, the ·form of fixed rate 
of interest, the aim of rail-road co-ordination has not been 
achieved. The basic reason for this is that the representa-
tion of the Railway Board on the Board of Directors of 
these Undertakings is not effective enough. The Commit-
tee recommend that the Railway Board should in concert 
with the Ministry of Transport and State Government re-
view the position to devise methods for making the Rail-
ways participation more effective." 

1.12. In their reply dated the 7th December, 1972, the Ministry of 
Railways (Railway Board) have stated.3 • '\ I:' 

"The observation of the Committee are noted. The Com-
mittee's recommendation for making the Railway's parti-
cipation in the State Road Corporations more effective has 
been referred to the Ministry of Shipping & Transport 
(Transport Wing) and the matter is being followed up 
with that Ministry of Transport when received will be 
advised to the Committee." 

1.13. The Committee are of the view that the role of Railways 
should not be limited to oaly provicliDg finances fol'l State Road 
Transport Undertakings. By virtue of their financial participation 
the Railways should be in a position to influence decisions which are 
tion. The Committee would accordingly recommend that Railiway 
conducive to better rail-road co-ordination avoiding wasteful competi-
Board should in consultation with the Ministry of Transport and the 
State Govermnent, take necessary measures to ensure that Railways' 
participation in the State Road Transport undertakings becomes 
effective for seeurlag a better rail-road co-ordination. 

Operatinf Ratio-Pangrapb. 1.1'7 (S. No. ]0) 

1.14. In paragraph 1.97, the Committee had made the following 
observations in regard to the deterioration in the operating ratios of 
certain zonal Railways: 

"The Committee ~gret to observe that the operating ratios of 
the Southern, South Central and Western Railways are 
steadily deteriorating from year to year. Tlie North Eas-
tern and North East Frontier Railways which have very 
high operating ratios Me, however, showing some improve-
ment in that their operating ratios are gradually coming 
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down. Where as it may not be quite appropriate to 
compare the working results of one Railway with another 
because of the circumstances peculiar to each Railway, 
the Committee feel that comparison of performance of 
each Railway from year to year should reflect the result 
of measures taken to effect improvement and economies in 
the working of the Railways. The Committee would there-
fore like the Railway Board to continuously review the 
working of each Railway and take prompt remedial mea-
sures to augment earnings by improving quality of service 
effecting all possible economies by more efficient opera-
tions." 

1.15. In their reply dated the 7th December, 1972, the Ministry of 
Railways (Railway Board) have stated: 

"The observations of the Committee are noted. A financial re-
view of the working of the v.arious zonal Railways is being 
carried out periodically. A special review of the financial 
working of South-Central Railway for the year 1969-70 and 
1970-71 has been carried out. Similar work is on hand in 
respect of other Railways." 

1.16. The Committee would like to be apprised of the results of 
the review of the special reviews of the finaneial worlCing of the 
South Central Railway made for the years 1969-70 and 1970-71 and. 
the measures taken, if any, for improvinl its financial working. 
They would also like to be informed in due course of the results of 
the similar special reviews stated to be on hand in respect of other 
zonal Railways. 

Loss due to delay in the execution of water supply scheme at Surat-
garh-ParaJl'llph 2.30 '«S.No. 23) 

1.17. Commenting on the excessive time taken in the execution 
of a scheme for improvement of water supply at Sunatgarh, the 
Committee had in paragraphs 2.29 and 2.30 made the following ob-
servations: 

"The Committee regret to observe that the scheme for im-
provement of water supply at Suratgarh approved in 195;) 
could fructify only 1971 i.e. after more than eleven years. 
The time taken in sanctioning the detailed estimates as 
also in starting the work was considerable. The Commit-
tee feel that de!a~t :!t various stages coul~ have been 
avoided with proper planning and coordination." 
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"It has been stated that the main cause fo.r the non-completion, 
of the werk was delay in getting poSsession ef the land 
from the state Govemthent. 'ntf.s' iridtcate!thllt the ques-
tion of acquisition of land was pursued by the Railway 
Administration with the State Government in a routine 
Jl1anner. If the matter had been taken up at appropriate 
higher level, the land could have been acquired much 
earHer and delay in the completion of the work avoided. 
The Committee Wo.uld like that the whole matter sho.uld 
be thoroughly investigated with a view to. fixing resPo.nsi· 
bility fo.r delay at different stages." 

1.18. In their reply dated the 12th December, 1972, the Ministry 
of Railways (Railway Board) have stated: 

"The o.bservatio.ns of the Co.mmittee are noted. The questio.n of 
fixatio.n of staff responsibility for delay~ at various stages 
is under examination in co.nsultation with the Northern 
Railway." 

1.19. The Committee desire that the examination of the question of 
fixation of statl responsibility for the delays at various stages of exe-
cution of water supply scheme at Suratgam may he expeditiously 
completed and the action taken against the sillil found guilty may 
be intimated to tlaem within 3 months. 

Acceptanct! of unusual cnftitlolt i~ a' ooM.-d fOt' sale of scrap 
raU..-Parltg'raph 3.141 (S:NO. 45) 

'1.20. The Co.mmittee had in paragraph 3.141 made the following 
o.bservations in regard to acceptance of an unusual co.nditio.ns in a 
contract concluded by the North-Eastern Railway fur sale of scrap· 
sales: ' 

"The Committee a:re unhappy to observe that in co.mplete dis-
regard to section 480 of the Rl:dlway Code, an unusual 
condition specified by the tenderer in his offer for pur-
chase of scrap was accepted without adequate scrutiny. 
Besides this, no formal .agreement providing for essential 
safeguards like sale at the risk of cost of the contractor in 
the event of default by the contractor was executed. 
During evidence the Chairman, Railway Board admitted 
that there was a lapse in this case and promised to insti-
tute an enquiry into the whole affair. The Cqrnmittee are 
informed that an enquiry committee has since been cons-
tituted. The Committee would like to apprised at an early 
date of the action taken for fixing of the enquiry commit-
tee." 
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1.2.1. In their reply dated the 7th December, 1972, tlle Ministry 
<>f Railways (Railway Board) stated: 

"The report of the Enquiry Committ~e has been r~eived and 
is under examination. The CQmmltt~e will be advised of 
the action taken on the basis of the ftndtrigs of the enquiry 
committee." 

1.22. The Committee desire that the ftnAtgs of the Enquiry 
'Committee, appointed to go into the cire1llftstanees leatli"l ·to melu-
'sion of an unusllal conditions in the contract for sale of scrap rails, 
~BY be processed q~ckly. 

Perfonnance of Flash BlItt Welding Plants on tile Indian -
Railways-Paragraph 3.48 (S. No. 49) 

1.23. While commenting on the abnormal delay in taklng" up the 
question of power supply for the Welding Plants with the respective 
States Electricity Boards, the Committee had in paragraph 4.484 ob-
:served: 

"The Committee also feel that the time taken -for installing 
and commissioning the plants was exeessive in many 
cases. Although, on the Western Railway the plant was 
commissioned within a period of about It months yet on 
other Railways it took f! very long time ranging between 
a years to nearly 4 years. Besides this there was ab-
nonnal delay in taking the question of powt!,r supply with 
the respective State Electricity Bo~rds. F~r example on 
Southern Railway the plant was commis!lioned tn August, 
1965 but tbecorrespondence to obt4lin power from the 
State Electricity Board was initiated on 18-6-70 i.e., after 
about 5 yean." 

1.24. In their reply qated the 7th December, 1972, the Ministry of 
"Railways (Railway Board) have stated: 

"The I;>bservation of the Committee are noted. It i~, however, 
submitted that the period involved in negotiating with 
the State Eleetri¢ty Boardi for supply of cun-ent t() the 
Flash Butt Weld.ine: Plant takes considerable time. In the 
case of Southern Railway, although the Dl8tter we. irutt-
ated in June, 1970, the railway hopes to change over to 
outside power supply by the middle of 1973-74. Similar 
action will be taken by the Eastern and Central Railways, 
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if found feasible and economical shortage of power for 
Industry and current power cuts have slowed down pro-
gress in the change over." 

1.25. While the Committee appreciate the Railway Board's con· 
tention that negotilations with the State Electricity Boards for the 
supply of power for Welding Plants take quite some time, they feel 
that the time lag between commissioning of the plants and approach-
ing the Electricity Boards was excessive and the responsibility 
should lie Sxed for the delay. 

Underutilisation of Sleeper Treatment Plants on the Railways-
Paragraph 4.94 (S. No. 53) 

1.26. Recommending a reappraisal of the Railways' policy in re-
gard to use of non-durable wooden sleepers, the Committee had in 
paragraph 4.99 made the following observations: 

"In view of the above the Committee feel that there is need 
for reappraisal of the Railways' pOlicy in regard to use of 
non-durable wooden sleepers. The Committee are informed 
that the Railway Board have set up an expert Committee 
to go into the entire questions. The Committee hope that 
a suitable policy will be evolved as a result of the Expert 
Committee's deliberations. They would like to apprised 
of the decisions taken in due course." 

1.27. In their reply dated the 27th November. 1972, the Ministry 
of Railways (Railway Board) have stated th~t the report of the Ex-
pert Committee has been received and the Public Accounts Com-
mittee will be apprised of the action taken on the van~)Us recom-
mendations made by the Expert Committee in due course. 

1.28. The Committee would like that the action taken on the vari-
ous recommendations of the Expert Committee set uP. by the Railway 
Board to go into the policy regardinr use of treated wooden sleepera 
on Indian Railways be intimated to them witbin 3 months. 

Metropolitan Transport Projects-Paragraph 54 (S. No. 5.11) 

1.29. In paragraph 5.11, the Committee had made the following 
observations in regard to the booking of expenditure relating to 
Metropolitan Transport Projects: . 

''The Committee note that during 1970-71 the Railways spent 
Rs. 58 lakhs on ~arious projects confte<:ted with metro-
politan transport. The Committee desire that a decision 
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should soon be taken in consultation with Audit, if neces-
sary, as to how the expenditure in connection with the 
Metropolitan Transport Projects is to be shown in the 
final accounts of the Railways concerned." 

1.30. In their reply dated the 7th December, 1972, the Ministry 
of Railways (Railway Board) have stated: 

"The authority to which the expenditure on construction and 
operation of the Metropolitan Transport system should be 
debited is under consideration in consultation with the 
Planning Commission and the Ministry of Finance. The 
question of allocation of expenditure on surveys of MTP 
as also of the abandoned survey relating to the suburban 
Dispersal Line from DUm Dum to Princep Ghat in Cal-
cutta is linked with the question of setting up a separate 
authority who should bear the expenditure on construc-
tion and operation of the Projects. Since a final deci-
sion has not been reached the railways continue to main-
tain separate accounts for the construction and operation 
of the Metropolitan Transport Schemes. Audit would 
also be consulted before arriving at a ftnal decision." 

1.31. The Audit have made the following comments: 

"The Metropolitan Transport Projects organisations were set 
up in 1969-70 and though they-had been in operation for 
nearly 3 years, a decision has not yet been taken as to 
which organisation will administer the project." 

1.32. The Committee note that the Metropolitan Transport pro-
jects have been in operation since 1989-70; but so far it has not been 
possible to take a decisian as to which organisation will administer 
these projects. The Committee desire that Government should take 
a decision in the matter expeditiously and the action taken in this 
behalf may be intimated to them within six months. 
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RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note that during 1969-70, because of tbe Revenue 
Reserve Fund having been depleted, the Railways were obliged to 
take a loan of Rs. 8.86 crores from the General Revenues for meet-
ing their dividend liability. This is decidedly an undesirable pheno-
menon which needs to be curbed. 

IS. No. 2 of Appendix V, Para 1.23 of the 45th Report of the P.A.C. 
(I)th Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. This has been 
-seen by Audit. 

{Miny. of Rlys. (RIy. Board), O.M. No. 72-V(C)..oPAC/V/45, dated 
the 22-9-1972 the 31 Bhadra, 1894 S.E.] 

Reeomme:ntlation 

Besides this the l\ailwaYIi ~ve NaO taMn lQanspf ~ order of 
Rs. 43.45 crores till the end of 1969-70 for meeting the cost of works 
charged to Development FUnd and over and .bow theee they are 
indebted to the Gefteral Reveue to the -.t of RI. 16.89 ellore' 
on account of deferred dividead OD tee new liMllJ. :Dumg the year 
1969-70 deferred dividelld of Rs. 13.04 ..... becalned\HI for P4Y~ 
ment but auld not be paid awieg -to iMd~ tUrpbls in the 
working of th~ MW Ii .. 4~ 'Jl'h. ·CQmmit_ Mft4rtUlat 
action should be taken to ensure that revenue e'Cpenditure on these 
lines is reduced to the Minimum and that earnings are augmented 
by attracting more traffic so that the arrears of dividend get paid 
and not extinguished after 20 years of opening when the liability to 
pay arrears ceases. 

is. No.3 of Appendix V, Para 1.24 of the 45th Report of P.A.C. 
(Fifth Lok Sabha)]. 

10 
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.Aetiontabn 

"The .0bservatiolliS.of the Committee are noted and the same have 
been bro~ght home..to the Railways concerned. The Railways have 
been instructed to take (i) vigorous steps to capture more traffic, 
:both passenger and .:goods and (ii) special steps to reduce the work-
ing expenses of these lines with a view to improving the financial 
.position of the new lines· They have been asked to submit a report 
;to this Ministry by 31st July, 1973 on results achieved. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board), O.M. No. 72-B(C)-PAClVI45, 
dated 27-11-197216 Agrahayana, 18941. 

'Beeommu.datlOD. 

During evidence -it was stated that due to 'increase in prices over 
~the ye8l's the cost o"f staff and various inputs such as fuel and other 
materials like iron and steel had gone upto a very great extent as 
compared to the increase in the fares and freight rates charged by 
-the Railways and therefore the Railways con,tinued to be in the red· 
'The Committee would like to stress that in these circumstances all 
'out efforts should 'be made to cut out avoidable expenditure and 
:attract more traffic to Railways by improving the service. The 
-Committee note that the Railway Convention Committee are cur-
rently examining the working of Railways with special reference 
:to their obligations to the general exchequer and would be present-
ing in due course their Report on the subject. 

[So No.4 of Appendix V, Para 1.25 of the 45th Report of the P.A.C. 
(Fifth Lok Sabha) J. 

Action taken 

'The observations of the Committee are noted. 

"This has been seen by Audit. 

IM/O Rlys. (Rly. Bd.) New Delhi, O.M. No. 72-B(C)-PAC/V/45 
dated 22-9-1972131 Bhadra, 1894 S.E.]. 

Beeommendatlon 

During evidence it was made out that one of the reasons for the 
lP'Owing deficit on Railways was the increased cost of social burdens 
'borne by them. From the information made available to the Com-
mittee it is seen that in 1970-71 out of a total loss of about Rs. 123 
:3108 LS-2. 
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crores attributable to social,' b\lrdena: ft>Is on non-suburban passen-
ger traffic and other coaching traffic taken together was estimated 
at Rs. 47 doreS. The Committee were, however, slirprised to learn 
that the costing of various services such as passenger, parcel and' 
other coaching traffic has not been undertaken so far. The econo-
mics of' different serviees in passenger trains such as 1st Class, Ait
ConditiOned, Third Class etc., have also not been worked out. Only 
riow some data are being collected for evaluation purposes. While: 
the Committee do not want to make any detailed suggestions in thia.: 
behalf because the Railway Convention Committee may be going 
into the entire question of social burdens, they would nevertheless 
suggest that passenger trains which are unremunerative and the 
classes of services like Air-conditioned and First Class which do not 
pay for themselves should be expeditiously identified with a view 
to taking remedial actionahd;reaUd1ig'·tJ1te loss to the minimum. 

[So No.5 of Appendix V, Para 1.42 of the 45th Report of the P.A.C. 
(Fifth Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. It is submitted that 
the exercises leading to identification of unremunerative passenger 
trains and classes of service form part of a phased progr,amme of traffic 
costing. The first. phase of costing the coaching traffic, which would 
enable splitting up of the expenditure on coaching services between 
passenger and other coaching (luggage and parcel) services, is 
under progress and is expectoo t~ be completed early next year. The 
second phase, which would enable us to work out the cost of Mail 
a'nd Express trains: and other slow pa'ssenger trains, will then' be 
taken up and completed by about the middle of next year. There-
after, necessary steps will be taken to identify unremunerative 
passenger trains and classes'O'fserviee', which will facilitate suitable 
remedial action being taken in this regard. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board), O.M. No. 72-B (C)-PACjV!45, 
dated 18-10-1972/26 Asvina (llJ94) S:E.]. 

Becommendaticua 
;", ,.', .-, 

The Committee view with concern that in 1969~7~ besides the-
three Railway namely Southern,·North Eastern and Northeast Fron-
tier which h~d been running into deficits, the working of the South 
Central Railway also showed a deficit. During the year under re-
view the financial results of working of the Southern and South 
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Central Railways showeq mar):ted det,wioration as compared to the 
previous year. The increase in the worklni e~penses on Eastern, 
Southern and South Central Railways was much more than increase 
in rece1pts and the increase in earnings on Northern, Northeast 
Frontier and North Eastern Railways was not adequate to meet. the 
deficits on account of increase in working expenses. There is thus 
need for improving operations on these Railw3ys as also of effecting 
economies, 

[So No.6 of Appendix V, Para 1.50 of the 45th Report of P.A.C. 
(Fifth Lok Sabha) J. 

Action t~. 

Th~ ob~ervatiQn~ of the Comm~ttee are. noted.. The concerne:d 
Railways have been asked to explore all avenues for improving 
their operational, efficiency and. for etfecti~g economh~s. 

This has been reen by Audit. 
[MinisL:y' of Railways (Rly. Board), O.M. No. 72-B (C)-PACjV!45, 

dated 18-10-1972/26 Asvina (1894) S.E.]. 

Recommendation 

The Comm:ttee note that the availability of wagons for move-
ment of coal deteriorated considerably from September, 1970 and 
(his position persisted till about July, 1971. The deterioration has 
been attributed to a strike for some days on the Eastern Railway 
and the unsatisfactory law and order conditions in the West Bengal 
area. These difficulties were, however, got over as a result of the 
concerted drive instituted by·the Railways in co-operation with the 
State Government and consequently the position returned to normal 
from August, 1971 onwards. The Committee feel that efforts to 
restore normalcy in the movement of coal should have been initiat-
ed much earlier. For the future, the Committee would suggest that 
particular care should be taken at all levels to ensure that the 
movement of coal does not suffer because of non-availability of 
wagons. 

[So No·9 of Appendix V\ (l'\ara'l(~~oll45th Report of the P.A.C. 
(Fifth Lok Sabha)]. 

Aetlontaken 

The Committee's suggestion that "particular care should be 
taken at all levels to ensure that mo~ment of coal does Dot suffer 
because of non-availability of wagons" is noted. 
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2. No efforts were spared to restore normalcy as early as possi-
ble after September, 1970. Unfortunately, the spate of anti-social 
activities in the Eastern Sector on account of adverse law and order 
position contained unabated till the President's rule Was invoked 
in West Bengal towards the end of June, 1971. Even after the 
same, it took some time to bring the position under control which 
was done principally by organising· massive patrolling of railway 
track and equipment by armed personnel of .Railway Protection 
Special Force and Central Reserve Po1ice. Mobility of the Eastern 
Sector, however, continued to be affected seriously for some months 
more on account of a large number of wagons immobilised due to 
extensive thefts of parts. These wagons not only involved loss of 
the same for loading but seriously impaired mobility in yards. By 
massive efforts, these immobilised wagons could by removed by the 
beginning of 1972. As a result, loading improved considerably from 
.January 1972 onwards as may be seen from the follOWing compara-
tive figures:-

(D.A. ia four whCllo~) 
--------

J971-72 1970-71 

-------------------------
January 5473 

I 

February 5920 5222 

March 5600 

--_._-----_._--------- ---~------
.This has been fcen by Audit. 

[Ministry of Rai:w:lYs (RIy. Board), O.M. No. 72-B(C)-PACjVI45, 
dated 22-9-1972131 Bhadra, 1894]. 

Recommendation 

The Committee regret to observe that the operating ratios of the 
Southern, South Central and Western Railways are steadily deterio-
rating from year to year. The North Eastern ~nd North East 
Frontier Railways which have very high operating ratios are, how-
ever, showing some in'lprovement in that their operating ratios are 
gradually coming down. Where as it may not be quite· appropriate 
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tc compare the working results of one Railway with another be-
cause of the circumstances peculiar to each Railway, the Committee 
feel that comparison of performance of each Railway from year to-
year should refiect the result of measures taken to effect improve-
ments and economies in the working of the Railways. The Com-
mitee weu:d therefore like the Railway Board to continuously re-
view the working of each Railway and take prompt remedial mea-
sures to augment earnings by improving quality of service and 
effecting all possible economies by more efficient operations. 

[So No. 10 of Appencit:x V (Para 1.97) of the 45th Report of the P.A.C. 
(Fifth Lok Sabha) 1. 

Action taken 

The observations of the Committee are noted. A finlnclal re-
view of the working of the various zonal Railways is being carried. 
out periodically. A special review of the financial working of the-
South Central Railway for the year 1969-70 and 1970-71 has been 
carried out. Similar work is on hand in respect of other Railways. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board), O.M. No. 72-B(C)-PAQV/45 .. 
dated 7-12-1972/16 Agrahayana, 1894]. 

Recommendation 

The Committee r~commend that as a matter of policy before 
deciding on a large investment on major yards the possibility of 
rationalising the operations at the connected yards, terminals etc., 
should be investigated in depth. Such an exercise should in fact 
form an essential part of the justification which should be critically 
gone into before according sanction. 

The Committee would also recommend that effort should now be-
made to derive maximum benefit from the Chunar Yard by ensur-
ing that it is put to optimum use. 

[So Nos. 31 & 32 of Appendix V, Paras 2.74 & 2.75 of the 45th Report 
of P.AC.- (Fifth Lok Sabha)]. 

Action taken 

The recommendation of the Committee is noted. As already ex-
plained in reply to Question No. 57 asked for by the Committee on 
this para, there is already a procedure for detailed investigation into-
the existing facilities available at the contiguous points. The 
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various aspects of the facilities available and the minimum facilities 
that will have to be created are worked out through a 1+affic survey I 
work study in respect of all major yard remodelling works. 

The -recommendation of the Committee is noted. The following 
figures would indicate that the facilities available at Chunar yard 
are being fully utilised: ' 

I. No. of wagons dealt with per year 

Year Number of wagor s 

1970-71 . 65493 

74399 
--- ---------------_._-

II. No. of trains originating and terminating per Branch 

Branch Up Down 

~ ....... ----
Yelr Orjgina- Termina- Orieina- Termina- Origina- Termill\l-

-ting ting ting ting ting tina 

1968-61} S85 491 54 36 186 373 

1969-70 547 S25 t~ 21 162 SI3 

1970-'11 S35 449 s38 442 421 766 
, 

*971-72 533 s06 647 606 40S 621 
_J .. .. _--- ._----

-~ This Yard is going to be utUised 'intensively in·very near future 
'for transport of coal ftom Jtaranpuraand Singrauli fields to the 
cPo\verHouses io"t'heNbI'th due to very heavy" increase in the re-
quirerru:;ntso{"the sMne in" the "5th plan period. 
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This has been seen by IAudit wbtt have stated that the action 
taken note is under veriftcathm by chief Auditor, N.ortb~n Railway . 

.(Miniatl1)' of Railways '(Rly.Board), O;M.No.72-B(C)-PACIVj45, 
dated, 7-124972116 Agrahayana, 1894J. 

Recommendation 
The Committee note that as the supplies of transformers from 

'Heavy Electricals (India) Limited, Bhopal on whom orders for 118 
transformers were placed between January, 1963 and September, 
1966 had not materialised to the extent promised, the Railway 
Board decided in November, 1967 to import 40 transfor~ers to build 
a buffer stock and avqid any break in the production of locomotives. 
It is seen that in the initial stages due to some teething troubles 
neavy Electricals (India) Limited, Bhopal were not able to keep 
up the supplies as promised but from January, 1968 the, supplies 
were more or less according to the schedule indicated by the Chair-
man and Managing Director of HElL, Bhopal in his letter of 1st 
January, 1968. As against this the actual production of locomotives 
did not materialise according to anticipations. Against a target ,of 
214 locomotives only 156 locomotives were turned out by CLW bet-
,ween 1967-68 to 1970-71. Thus although the decision to Import 
transformers was based only, upon the shortfall in the production of 
transfor~ers the other equally important factor namely the pro-
duction programme of locomotives which would determine the need 
for transformers was neglected. In the circumstances the supplies 
of transfonners from Heavy Electricals (India) Limited, Bhopal 
'would have proved adequate for the manufacturing programme of 
A.C. locomotives byC.L.W. 

The Committee ar~ forced to the conclusion that there was a 
failure on the part of CLWIRailway Board (i) to make a realistic 

, appraisal of the prQdl.1ctioll targets of the A.C. locomotives, and. (Ii) 
to, estimate the availability of transformers from indigenous SO\U'Ce 

,to, match with their production programme. This resulted in an 
avoidable import of transfenners costing Rs. 60.52 lakhs ,inf9reign 
exchange besides . an extra· ,Rupee expenditure, of RI. 2~.Ol lakhs 
compared to the cost of indigenous transfor.mers. The Committee 
would like the Railway Boardlmanufacturing units to take a lesson 

,~'lfrom this instan"~ and ensure that machinery' and equiPment are 
imported from abroad !orllyifthese iirer~qtiired 'in';th~ interest of 
'sustaining a realistic mtmtifaetUring programme. 

TReccl1:p.men4at,ions S. Nos., 33 and 34 of ,Appendix V, Para 3,17 and 
, 3.18 of tbe 45th Report of P.A.C. (FifthoLok Sabha)]. 
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The observations of the Committee are noted. Suitable instru&>-
tions have been issued to the three production. units vide Railway 
Board's letter No, 72--B(C)~PAC/V /4D(33-34), ctilted 22-6-1972 (Copy 
enclosed) . 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board), a.M. NQ: n-B(C)-PAQvl45r 
dated 22-9-1972131 Bhadra, 1894 S.E.]; 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 

No. 72-B (C)-PAQvI45 (33-34) New Deihi-l, dated 22-6-1972:.. 

The General Managers, 

Chittaranjan Locomotive Works, 

Diesel Locomot.ve Works and Integral Coach Factory. 

SUBJECT: Recommendati<>nscontained in P.A.C.'s 45th Report (5th 
Lok Sabha) on Para 14 of the C&AG's Rep01't on- Rail-
ways, 1969-7!')..CLW imp01't of transformers for electric 
ft'eight Locomotives. 

A caSe was reported by the Audit in Para 14 of the Railway 
Audit Report 1969-70, wherein, a decision was taken in November. 
1967 to import 40 transformers for the Electric Freight Locomotives. 
on reviewing the then supply position from MIs. Heavy Electrical. 
(India) Ltd., and the requirement of produetion during 1968-69· 
Foreign exchange for 30 and 20 transformers respectively was re-
leased by the Railway Board in March, 1968 and April, 1968. But,_ 
before this, the production unit had proposed curtailment of pro-
duction from 74 to 56 locomotives during 1968-69. Commenting 01l' 
the above para, the Public Accounts Committee have made the-
following observations in their 45th Report (5th Lok Sabha):-

"The Committee note that as. the supplies of transformeJ"S' 
from Heavy Electr.cals (India) Ltd., Bhopal on whom 
orders for 118 transformers were placed-between Janu&ryr 
1963 and September, 1966 had not materialised to the ex-
tent promised, the Railway Board decided In November, 
1967 to import 40 transformers to buUer a buffer stock and! 
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avoid any bruk in the prodt1ction of 1ocomotives. It ~ 
seen that in the initial stages due to some teething trouble: 
Heavy Eiectricals (India) Ltd., Bhopal were not able t() 
keep up the supplies aspromfSed but from January, 1965 
the supplies were more or less according to the schedule· 
indicated. by the Chairman and Managing Director of 
HElL, B..'topal in his letter of 1st January, 1968. As ag!4i11'3t 
this, the actual production of locomotives did not mate-
rialise according to antiCipations. Against a target of 214 
locomotives only 156 locomotives were turned out by 
CLW between 1967-68 to 1970-71. Thus alth)ugh ',he' 
decision to import transformers was based only upon 'the-
shortfall in production of transformers the other equally 
important factor namely production programme of loco-
motives which would determine the need for transfor-
mers was neglected. In the circumstances, the supplies 
of transformers from Mis. Heavy Electricals (India) Ltd., 
Bhopal would have proved adequate for the manufactur-
Ing programme of A.C. Locomotives by C.L.W. 

The Committee are forced to the conclusion that there 
was a failure on the part of CLWIRailway Board (i) to 
make a realistic appraisal of the production targets of the 
A.C. locomotives, and (ii) to estimate the availability of 
transformers from indigenous source to mat~h with their 
production programme. This resulted in an avoidable 
import of transformers costing Rs. 60.52 lakhs in foreign 
exchange besides an extra Rupee expenditure of Rs. 2201 
lakhs compared to the cost of indigenous transformers. 
The Committee would like the Railway Boardlmanufac-
turing un:t., to take a lesson from this instance and en-
sure that machinery and equipment are imported from 
abroad only jf these are required in the interest of sus-
taining a realistic manufacturing programme." 

2. The Board desire that the recommendations of the Committee· 
may be noted for information and guidance. 

Jt.' Director, Electrical Engg .. 
Railway Board· 

No. 72-B(C)-PACIVI45(33-34). New Delhi, dated 6-1972. 

Copy forw~rded for information to the A.D.A.I. (Railways), with 
45 spares. 

It. Director, Electrical Engg., 
Railway Board •. 
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Copy. to all branches in, Mech~ical, Electrical" Railway Stores, 
'Finance Stores branches of' the' Board's Oftice. 

The Committee are disappointed with the manner in which the 
case for indigenous development of an intricate signalling instru-
ment namely token~less block instrument for single line was dealt 
with by' the Railway Board. In the first instance it is seen that 
after the 6ubmission of the prototype of the instrument by the 
firm on the 1~ November, 1965, a firm contract was required ta 
be placed on the firm within four months i.e., by 18th March, 1966, 
Even though the tests on the prototyp: were completed in Feb-
ruary. 1966, the RaHway Board fa;led to place the order on the 
firm by the due date orta seek extension of time or to communi-
cate with the firm about the modifications suggested in the proto-
type. As admitted by the representative of the Railway Board 

·(luring evidence this was a. serious lapse for which the Committee 
would like the responsibility to be fixed. 

Secondly there is no indication that after the firm refused to 
accept the contract any negotiations were held with them about 
the price and other terms and conditions in order to resolve the 
matter. The discussions held with the firm on 24-6-66 and 27-6-66 
only attempted to convey to the firm, "the consequences of not 
accepting the price and other terms." In the' context of devalua-
tion and increase in the prices which were kno~ to Railway Board 
it was only reasona.ble that the matter should h~ve peen fully gone 
into. The haste with which new tender was floated on 14-7-66 only 
indicates that the Railway Board did not care to negotiate with 
the firm who accotding to them had shown an "unbusiness-like 
attitude." 

Thirdly when the same firm made a. fresh offer in response to 
'the new tenders floated on 14-7-66, it was'not considered because 
this was not the lowest. However, while accepting the lowest offer 
from .auQther i4'm, ,Ute ,Railway Board overlooked certain impor-

.taJ;lt, poil~ts. ,These were:-

(i) No proper dnvestigation into the capability of the firm 
whose offer was the lowest, was made. This was of parti-
cular importanee ,~.ecause the Railway Board were well 
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aware that the instrument was, complicated one and the 
previous firm had taken about" two years 'to produce an 
acc"ptable prototype. 

(ii) 'The" price qU()ted' by 'the firm wb6Se offer was accepted 
was not realistic in the context, ~ other offers received. 
The Railway Boatd'have"~~tted. that between ,1964 and 
1966 the extent of price increase ranged between 20 per 
cent to 139 per cent. It would also be pertinent to men-
tion that the firm in question (whose offer was not con-
sidered) while offering a reduction in the price quoted 
by them earlier suggested to the Railway Board to fix 
the price taking into cO'nsideration the cost of production 
and a permissible profit. 

3.56. From the foregoing the Committee are led to the conclusion 
that the case has not been handled in the best interest of Govern· 
ment. Had the Railway Boa-rd considered the realities of the situa-
tion they would have entered into meaningful negotiations with 
the defaulting firm, whose merits they fully realised, and arrived 
at mutually acceptable terms. Their failure to do so has cost the 
exchequer some valuable foreign exchange and the indigenous 
development of the instrument has also suffered a set-back. The 
Committee would like the Railway Board to ensure, that the pre-
sent and anticipated reqUirements of Railways for tokenless instru-
ments are fully met by indigenous sources and at most competitive 
prices. 'T'he 0."'Immittee Wf'111d like to be informed of the actual 
progress made in this behalf. . 

[81 Nos. ,35--,18 of Appendix V, Paras 3.53--3-.56 of 45th Report 
of P.A.C. (Fifth Lok .Sabha)] 

Action taken 

The matter has been examined by this lJ!inistry in detail and 
afterconaidering all the circumstances of the case it hubeen con-
sidered suftieientto bring' the lapse to the notice of the officers 
'Concerned in the Tender Committee. Accordingly. Memos. bring-
ing the lapse to their notice ,have ab3ce ,"been issued to two out of 
the three officers in the Tender Committee. The third officer has 
already resigned from railWAy service. . 

The observations of the Committee are noted. 

,The observations of the Committee are noted and the CommitteE: 
are assured that the present and anticipated requirem.ents of Rail-
ways for tokenless instruments are being met, by indigenous sources. 
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This has been seen' by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 72-B<C)-
PACjV /45, dt. 27-11-1972/6 Agrahayana 1894]. --

lIec:ommendation -
The Committee are distressed to note that following a spate of 

fractures on the imported rails laid on the Northeast Frontier Rail-
way, all the rails had to be replaced within a period at 10 to 12 
years against the normal code life of 60 yea·rs. The premature re-
placement has cost about Rs. 1 crore. . . 

From the available material it is noticed that despite several 
enquiries at different stages it has notr,been possible to fix the res-
ponsibility on the manufacturers for manufacturing defects. This 
is partly due to the fact that becallse of the divergent view about 
the causes of fractures g~ven by the Chemist and Metallurgist, 
North Eastern Railwuy, Joint 'Director (Chemical and Metallurgi-
cal) Chittaranjan and RDSO, no firm conclusions were drawn well 
in time. The Cbmmittee regret that the Railway Board failed to' 
make any conclusive investigations into the real causes of the frac-
tures noticed on the North Eastern Railway during 1961. In view 
of the conflicting views held by the experts about the causes of the 
fractures it was only appropriate that detailed investigations should 
have been ordered to establish whether the defects could be attri-
buted to deficiencies in manufacture. At this stage the Committee 
can only deplore the manner in which the matter was gone into 
which ultimately led to a loss of a crore of rupees on account of 
premature replacement of rails besides carrying with it seriouS' 
risk of loss of life a.nd property before the defective rails were 
replaced. 

[So Nos. 39 & 40 of Appendix V, paras 3.93 & 3.94 ()f the 45th 
Report of the P.A.C., (5th Lok Sabha)J 

Acflon taken 

The observations of the Committee are noted.. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 72·BC-PACr 
VI45 dt. 27-11-7216, Agrahayana 1894} 
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Rec:oQUllendatien -. . 

The Committee regret to observe that though the Railway Soard 
initiated action in 1964 for procurement of concrete sleepers by 
inviting global tenders, drawings and specifications for the inserts 
which were to be cast along with concrete sleepers were finalised 
only in October, 1967. The two firms 'A' and 'B' on whom orders 
for supply of 4 lakh inserts were placed in May, 1968 and who were 
required to complete the supplies by April, 1969 could commence 
their production only after July, 1969 when the modifica,tions in 
the specifications of the inserts were finalised with the help of Re-
search, Design and Standards Organisation. 

It is seen that at the time of first tender out of the 27 firms in 
the country who tendered and who were known to possess capacity 
for manufacture of these fittings only 2 firms 'A' and 'B' could be 
selected for placing orders' for production of inserts and in the 
,second tender opened in April, 1969 out of the 18 firms \which ten-
dered, the sample of only o'ne firm, viz. firm 'A' on whom orders 
had already· been placed on the basis of earlier tender, was found 
satisfactory: This only indicates that the item was difficult to 
manufacture and hence there was need for advance planning. 

During evidence the chairman, Railway Board stated that the 
possibility of getting these inserts manufactured departmentally 
was explored but in the absence of advance planning and provision 
'of connected equipments it was not found possible to meet the 
urgent needs Bnd therefore they agreed to the price increase asked 
for by the two firm even though they had not kept up the delivery 
schedule. The Committee find that in view of the developmental 
difficulties the production of concrete sleepers had not yet picked 
up. In fact, against an expected production of 20,000 sleepers by 
'December, 1969 only 3,942 sleepers were actually produced. In 
view of the very slow progress in the ma.nufacture of concrete 
-sleepers. the element of urgency pleaded for the increase in the 
rates allowed to the two firms does not look very convincing. Had 
"8 realistic assessment of the requirements of inserts been made the 
additional order for 3 lakh inserts placed on the firm 'A' after agree-
Ing to the enhanced rates could have been postponed. The Com-
mittee would like the Ra.tlways to learn a lessen from this lapse 
and ensure that such instances do not occur. 

rS. Nos. 42 -to 44 of Appendix V, paras 3.12'1 to 3.129 of 45th 
Report of PAC. (5th Lok Sabha) J 



The observations of the Committee are noted. 

The observations of the Committee are noted.. The railway~ 
have also been advised -of the details of this case to ensure that such 
instances do not' occur. 

This luI,s beeA seen by Audit. 

[MinJstry of Railways (Rly. Board) O.M. No. 72-B(O)-PAq 
IVl45 dt. 18-10-72126 Asvina, 1894 S.E.} 

Recommendation 

The Committee note that during 1970-71 the Railways spent 
Bi. 58,lakba on, various· projects connected with metropolitan trans-
port. The Committee desire that a decision should soon be taken 
in consultation with Audit. If necessary, as to how the expendi-
ture in connection with the Metropolitan Transport Projects is to-
be shoWn in the final accounts of the Railways concerned. . . 

The Committee attach great importance to development of ad~ 
quate transport f~cilities in metropolitan a·reas and would like Gov-
ernment to give highest priority to drawing up and implementing 
integrated plans for meeting the transport reqUirements of common 
man in these densely populated areas. 

[So Nos. 54 & 35 of Appendix V, paras 5.11 and 5.12 of the-
45th Report of the P.A.C. (Mh Lok Sabha) 1 

Action takeD 

The authority to which the expenditure on construction and 
operaition of· the metropolitan transport -system should be debited 
is under consideration in consultation· with the Planning Commis-
aionand the MitUstry of Finance. The question of allocation of 
expenditure on· surveys of' MTP as also of the abondoned SUrVf::Y 
relating to".tbe ItUburban Dispersal Line from Dum Dum to Princep 
Ghat in CalC'Utta. is' linkedr with, the question of setting up a separate 
authority who 1IRould' bear: the eJqJenditure on construction and' 
operation" of the Projects. Since a final decision has not been· 
reached the railways continue to maintain separa~ acoounts for the-
construction and opera.tion of the metropolitan transport sche~es. 
Audit woold alse be consulted before arri~ aL.a final decision . 

. . 
,... The observations of the Committee are noted. 
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This has been seen by Audit. 

[Mihistry of'Railways (Rly. Bd).} a.M. Nd.' 7~Bt-FACJV!4S: 
dated 7-12-72JI6 Agrahayana, 1894] 

Recommendation 

From the chronological sequence of the various orders passed 
and the action taken by the Railway Board and the Western Rail-
way the Comm.ittee find that the time ta.ken in arriving at certain 
decisions was' unduly ·long For example the first reference from 
the Western Railway recommending furthei' reduction in the con-
cession' rate was issued· on 4-5-65 wHile a decision 01\ t~ RaHway 
Board on this was communicated to the Western Railway on 4-11-66' 
i.e. exactly after 1 t years. Similarly on another letter sent by the 
Wp.stern Railway on 16-9-67 in which it had been pleaded that there 
was no c!i8e fot further reduction: in the' conceaaion rarte- because 
of change in circumstances, the Railway Board could finalise their 
decision on 16-5--70 i.e. after a lapse .of 2t years. Again a. proposal 
regarding complete withdrawal of concession made by the Western 
Railw8)'1 on 14-8-70 was agreed to by the Railway Board on 1-6-71 
i.e. after a period of mOTe tha·n nine months. This does not speak 
well of a commercial organisation like the Railways. Since any 
delay in taking a decision has its financial implicatons, the Com-
mittee need hardly emphasi!lle' that dedisions moulll be taken with-
out any avoidable loss of time. As has been pointed out by Audit 
thE.> special concessional rate of as. 4:30' per ,tonne levied: during 
the period from September, 1967 to June, 1970 (when the matter 
remained under consideration) but withdrawn thereafter had re-
sul+ed in Joss of revenue to the eXtent of Rs. 5;851akhs. The Com-
mittee hkes a serious note of this a·nd would like to recommend 
that suitable instructions-be issued to all concerned to obviate re-
currence of such cases. 

The Committee are also unhappy about the 9E!'liou!t procedural 
lapses -at val'iooli stages that have come to tileif ncrtf~, In thiS' 
connection they would like to point out tha·t although the repre-
sentative o{ the firm had met the rdinister on 2O-lD-66 and the Joint 
Director (Rates) was present at the meeting the latter recorded 
a not!! relating to the meeting on 19-6-67 after eight months. The 
Chairman, Railway Board admitted that this was a. procedural 
lapse. The Committee would like that the officer concerned should 
be asked to give an expl:mation for this omission and appropriate-



.action should be taken. Suitable instructions should also be issued 
to avoid recurrence of such omissions. . 

[81. Nos. 56 & 57 of Appendix V, Paras 5.31 and 5.32 of the 
45th Report of PAC (5th Lok Sabha)] 

Action taken 

The observations of the Committee are noted. Suitable instruc-
tions have been issued to all officers and staff in this Ministry vide 
·office ol,der No. 43 of len (copy enclosed). 

As. desired QY the Committee in Para 5.32, the explanation of 
the officer concerned Wet,s obtained and after c-onsideration of his 
explanation, a Memo., bringing to his notice his failUre to put up 
the case to the Minister of State for Railways for information in 
.addition to the delay in rec'ording the note, has been issued to him. 

This has been seen by Audit. 

[Ministry of Railways (RIy. Board) O.M. No. 72-B (C) -PAC! 
VI45 dated 18-1Q-72126 Asvina, 1894, S.E.] 

GOVERNMENT OF INDIA (BHARAT SARKAR) 

MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 
(RAILWAY BOARD) 

OFFICE ORDER NO. 43 OF 1972 

In their 45th Report (5th Lok Sabha), the P.A.C. has emphasised 
the need for taking quick decision on any proposal involving finan-
cial implications and avoiding procedural irregularities in taking 
decisions. In a case reported in the C. & A.G's. Report on railways 
for the year 1969-70, the Board's decision on a proposal for reduc-
tion in a certain freight rate made by the Railway on 4-f)..1965 was 
communicated to the railway on 4-11-1966, exactly after one and 
half years. Similady, on another letter on the subject sent by the 
railway on 16-9-1967, a final decision was taken on 16-5-1970 i.e. 
after lapse of 21 years. Again, a further letter on the matter which 
was addressed to the Board by the railway OJ"l 1 4-8-1970 was replied 
to by the Railway Board on 1-6-1971 i.e. aft<>r a period of more 
than 9 months. The Committee have observed as follows:-

"This does not speak weil of a commercial organization like 
the Railways. Since any delav in taking a decision has 
its financial implications, the Committee need hardly 
emphasize that decisions should be taken without any 
avoidable loss of time. As has been pointed out by Audit 
the special concesslonal rate of Rs. 4.30 per tonne levied 
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during the period from September, 1967 to June, 1970 
(when the. matter remained under consideration) but 
withdra.wn thereafter had resulted in loss of revenue to 
the extent of Rs. 5.85 lakhs. The Committee takes a 
serious note of this and would like to recommend that 
suitable instructions be issued to all concerned to obviate 
recurrence of such cases." 

The representative of the affected firm met the Minister of State 
.for Railways in this connection on 20-101006. 'I'he concerned Joint 
'Director was present but he recorded a note relating to the meet-
ing on 19-6-1967 i.e after 8 months. Further, since the case was 
reopened as a result" of the representation made by the firm to the 
Minister of State for Railways, the case should have been put up 
to him for information when a decision was taken, but this was not 
done. 

The Committee have expressed unhappiness about the dela,ys at 
the various stages and procedural lapses. They have desired that 
suitable instructions should be issued to avoid recurrence of such 
omissions. 

The observations of the Committee are being brought to the 
notice of all concerned for avoiding similar lapses. 

No. 72-B (C)-PAC/VI451 (56-57) 
dated 30-8-72 

'To 

Secretary, Railway Board. 

All Officers and Branches· of Railway Board. 

·with 10 spares for G (Accommodation) 

Recommendation 

The Committee note that as a result of the recommendations 
made by them in para 11 of their 40th Report (Second Lok Sabha) 
and In Para 95 of the First Report (Third Lok Sabha) the number 
-of works sanctioned under urgency certificates has been considerably 
brought down from year to year. The Committee desire that Rail-
way Board should exercise utmost care before sanctioning worka 
under emergency provisions. As a rule only small works of really 
3108 LS-3. 
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emergent nature should be S8netiO!led under Ui'gency certificates~ 
~ CODU1l1ttee feel iliat u't1d~r no CirCu'rilllta!'ttes nu'g'e works costing 
cror~ of rupees aJld requiring years for completion should be sanc-
tioned under urgency certificate unless the board is othetwise satis-
fied that the work is really urgent. Even in sueh cases estimates 
ahould be finalised on urgent basis and no expenditure should be in-
curred before the estimates are properly san~tion'ed. 

[So No. 58 of Appendix V, Para 5.47 of the 45th Report of the P.A.C. 
. (5th Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. The Railway 
Board have already prescribed that in cases of line capacity works 
estimated to cost more than Rs. 20 lakhs railways should prepare 
detailed traffic and engineering survey reports and then only come 
up to the Board for the sanction of estimates, Situations, however, 
arise, in which it becomes unavoidable to authorise in the public 
interest, the undertaking of a work without the pre-conditions such 
8S feasibility studies!traffic-cum-engineering surveys and detailed 
estimates having been entirely satisfied. In such cases, the goard 
scrutinize the urgency of the proposed work and sanction only that 
part of the work under Urgency Certificate which has to be started 
immediately, even before detailed estimates couid be prepared in 
order to abide by the time schedule for the project. The procedure 
of sanctioning only the minimum and unavoidable part of expendi-
ture on urgency Certificate has been adopted in certain recent cases 
and will be generally extended in similar situations. 

The observations of the Committee have been brou~ht to the 
notice of the railways and detailed instructions have been issued to. 
ensure that the costs covered by the Urgency Certificates are realisti-
cally estimated and a periodical watch is kept on the needs of the 
traffic and the time schedule for the anticipated increase in traffic is 
cross checked with the user ageney vide Board's letter No. 72-B (C)-
PACiVI45 (58) dated 5-9-1972 (copy enclosed). 

This has been seen by Audit. 

[Mlnilltry of Railways (Rly. Board) O.M. No. 72-;B(C)-PAC1V\45 
dated 18-10-72126 Asvina, 189~S.E.). 
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GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINIS't'RY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BO.\RD) 

No. '72-B(C)-PACIVI45(58) New Delhi dated the 'th Sept. 1m. 

To 
The General Manager, 

All Indian Railways including CLW, DLW & ICF. 

The Chief Administrative Ofticers M.T.P. 

Delhi, Bombay, Calcutta and Madras. 

Sub:-RecommendaUon No. 58 of the 45th Report of the P.A.C. (5th 
Lok Sabha) relating to para 46 of the C&AG's Report on 
Railways for the year 1969-'7Q on Works started on Urgency 
Certificate on Central Railway. 

While examining para 46 of the Audit Report (Railways) 1969-70 
on works started on Urgency Certificate on the Central Railway, the 
Public Accounts, Committee have made the following recommencia-
tions:-

"5.47. The Committee note that as a result of the recommenda-
tions made by them in para 11 of their 40th Report (Second 
Lok Sabha) and in para 95 of the First Report (Third Lok 
Sabha) the number of works sanctioned under urgency 
certificates has been considerably brought down from year 
to year. The Committee desire that Railway Board 
should exercise utmost care before sanctioning works 
under emergency provisions. As a rule only small works 
of really emergent nature should be sanctioned under 
urgency certificates. The Committee feel that under no 
circumstances huge works costing crores of rupees and 
requiring years for completion should be sanctioned. under 
urgency certificate unlesse the Board is otherwise satis-
fied that the work is really urgent. Even in such cases 
estimates should be finalised on urgent basis and no ex-
penditure should be incurred before ethe estimates are 
properly sanctioned". 

2. It will be seen that the Public Accounts Committee are un-
happy over the issue of a large number of Urgency Certificates, 
especially relating to works of large magnitude. It is, therefore, 
necessary W take corrective action to minimise and restrict the issue 
of urgency Certificates. 
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3. The existing rules for issue of Urgency Certificates are con-
tained in paras 1003 and lOO5-E. The Board, however, appreciate 
that situations may arise, in the public interest, when it would be 
necessary to authorise the undertaking of a large work without the 
prEK)onditions such as feasibility studiesltraffic-cum-engineering 
surveyslWorks Studies and detailed estimates having been entirely 
satisfied. In such cases, the Board consider that the scope of the 
Urgency Certificates should be restricted to the minimum and un-
avoidable expenditure which must be incurred before completion of 
the preconditions in order to abide by the time schedules. This 
expenditure would generally pertain to some distinct sub-work (s) 
of the project. The Sub-work (s) covered by the Urgency Certificate 
should be capable of being started immediately and completed in 
time to abide by the time schedule. In these cases the anticipations 
of traffic should also be cross-checked, wherever possible, with the 
time schedule of the user agency. Railways will also have to take 
special care to see that the quantities and costs covered by the 
Urgency Certificates are realistically estimated and a periodical 
watch is kept on the needs of the traffic. 

4~ In all cases where urgency certificates are sanctioned the de-
tailed' estimates should be prepared and got sanctioned by the com-
petent authority within the time stipulated in the sanction letter by 
that authority. 

5. The instructions given above will apply mutatis mutandis to 
smaller works ineluding those within the sanction of the Railway 
Administrations. 

6. The receipt of this letter may kindly be acknowledged. 

(P. N. BHASKARAN NAIR) 
Director Civil Works Railway Board. 

No. 72-B(C)-PACIVi45(58) New Delhi: dated the 4th Sept. 1972. 

Copy forwarded to:-
1. ADAI (Railways), New Delhi with 45 spares for informa-

tion. 
2. All Branches of Civil Engineering, Signal and Telecommuni-

cation, Electrical, Mechanical and Finance (Exp) Branches 
of Railway Board's Office for information and necessary 
action. 

DA: 45 tor item No. 1. 

(P. N. BHASKARAN NAIR), 
Director Civil Works Railw.ay BoarcL 
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Beeommendatlon 

5.48. The Committee have not made recommendations/observa-
tions in respect of some of the paragraphs of the Report of the Comp-
troller & Auditor General of India for the year 1969-70-Central 
Government (Railways). They expect that the Ministry of Railways 
(Railway Board) will take note of the contents of tlle other para-
graphs dealt with in the Audit Report and take suitable remedial 
action in consultation with audit where nec~ssary. 

[S1. No. 59 of Appendix V, Para 5.48 of the 45th Report of the P.A.C. 
(5th Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. The line of action 
required to be taken in each of these cases was discussed with Audit 
and in the light of the discussions, necessary action has been taken r 
is being processed. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 72-BC-PAC/V /45-
dated 27-11-72/6, Agrahayana, 1894}. 



CHAPTER m 
RECOMMENDATIONS10BSERVATIONS WHICH THE COMMIT-

TEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE 
REPLIES OF THE GOVERNMENT 

Recommendation 

The Committee note with concern that for the Fourth year in 
succession the working of the Railways showed a deficit in 1969-70 
also. Against a nominal surplus of Rso 1.92 crores anticipated in the 
Budget, the accounts for the year closed with a deficit of Rs. 9.83 
crores. Apart from the unsatisfactory state of Railway finances 
which is reflected in the working results during the year under re-
view i.e. 1969-70, the Committee feel that the methods. employed for 
estimation of earnings and expenditure require further improve-
ment. During the past four years over-estimation of goods traffic 
and goods earnings and under-estimation of the revenue expendi-
ture seems to have been the most significant recurring feature of the 
Railway Sudgetso The overestimation of goods traffic and goods 
-earnings can only mean that the anticipations of traffic given out by 
various Ministries/Departments of Government of India are not 
,scrutinised in the light of experience at the initial stages with the 
utmost care they deserve. The Committee are of the view that with 
the vast experience and elaborate planning machinery which they 
have, the Railway Board should be in a position to exercise a judi-
cious check on the traffic anticipations by other MinistriesjDepart-
ments so as to arrive at realistic targets for achievements. In this 
connection the Committee would also like to draw attention to para 
1.25 of their 116th Report (Fourth Lok Sabha) wherein it was em-
phasised that the estimtion of traffic requirments should be done on 
a more realistic basis. 

{So No.1 of Appendix V Para 1.14 of the 45th Report of the P.A.C. 
(Fifth Lok Sabha)] 

Action taken 

As for the revenue expenditure, it may be submitted that, as per 
the existing rules and practiCes, the estimates of working expenses 
during a budget year are based on the revised estimates for the 
current year and all other known factors likely to affect the revenue 
expenditure during the next financial year. It is a sound financial 
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principle of budgeting and Parliamentary Proceciure that only such 

,factors sllo.uld be provid~ for in the budget as are clea,rly foreseeable 
~nd are susceptible of verifcatiDn. It is not appropriate to request 
t1:l.e ParUl,lment to sanction t~nds for items of. unforeseen nature, as 
.such it provision for funds will not be realistic nol" will it present 
true fin.ancilill picture in the prevailing situation. For example, if a 
certain provision is made in the Budget for meetini a contin~ency . 
.and the revenues are raised with reference to that contingent ex-
penditure, but the contingency does not actually materialise, the 
Railways would be open to criticism for having unjustifiably taxed 
the public. Rules of Parliamentary Procedure make specific provi-
sions for approaching the Parliament for Supplementary Demands as 
and when funds allotted are found to be inadequate due to post-
'budgetary factors affecting the estimates or other reasons. 

2. The Ministry of Railways (Railway Board) have prescribed 
.and developed a very comprehensive system of framing the budget 
·estimates of revenue working expenses. With a view to make the-
,estimates of expenses as realistic as possible and to ensure a sense 
,of participation at 'all levels of management, the budget estimates 
'originate at the lowest formations upwards on the Zonal Railway 
.Administrations. The budgets at thewvis~oJ;l~, and. dis.trict levels are 
scrutinised by the heads of departments and the G.Ms in consu,1tation 
with the F.A. & C.A.Os. The estimates proposed by the railways 
receiVe the closest scrutiny in the :Soard's office when each item of 
expenditure is subjec,ted to detailed and searching analysis be!ore 
iinclusion in the budget. 

3. The budget estimates sanctioned by the Parliament are sub-
ject to periodic reviews during the year: 

(i) in t~e month of August; 

(ii) the Revised Estimates in December; and 

(iii) Final Estimates in March. 

'The objective of these reviews is to make an assessment of the 
-adequacy of the allotted funds, keeping in view the trends of actual 
-expenditure during the months preceding the review and any deve-
lopments that may have taken place in between or likely to take 
place in the near future. Stock is taken of the post-budgetary 
factors affecting the estimates and Parliament approached with 
Supplementary Demands, if necessary. 

4. From the following figures for the last 3 years it will be ob-
served that budget estimates were vitiated not because of bad e8ti-
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mation but because of post-budgetary factors which could not be fore-
seen. If the impact of post-budgetary increases sanctioned by the-
Parliament in Supplementary Grants is excluded from the actual 
expenditure the actuals are as close to budget estimates as -0.2 per 
cent, -0.9 per cent -0.3 per cent during the years 1967-68, 1968-69, 
1969-70 respectively. These variations, it may be submitted are not 
significant. 

Ordinary Expenses 

Budget Actual 
Estimates Expendi-

ture 

(In cror) s of Rupees )' 

Supple- Actual Variation 0.;. varia-' 
mentarics expenditure between tion 1&4 

voted by excluding 1&4 
Parliament supple-
to cover mentary on 

Post- ale of 
budget Post-
factors budget 

factor 

3 4 5 6 

-----------------------------------
1967-68 364'24 655'07 21.97 633' 10 -1'14 -0'2 

1968-69 683'78 704'80 27'29 677'51 -6'27 -0'9 
, 1969-70 736'79 757'73 23'42 734'42 -2'48 -0'3 

-------
From the foregoing it will be noted that the preedures for esti-

mating working expenses are substantially satisfactory. However, 
the observations of the Committee are noted and every effort will 
continue to be made.to profit by the advice of the Committee and 
modern management techniques. 

5. In regard to the estimation of goods, traffic, the observations of 
the Committee are noted and efforts would continue to be made in 
consultation with 'the Planning Commission, to exercise a judicious 
chpck on the forecasts of traffic given by other Ministries. 

6. In this connection, it may be pointed out that while formulat-
!ng the Fourth Five Year Plan, the initial forecast given by the 
various Ministries had worked out to 290milliol\ tonnes of freight 
traffic by 1973-74. The working Group on Rail Transport convened' 
by the Railway Ministry. however, reduced this target to 264.7 
million tonnes. Again when the traffic during the first two years did 
not come up to expectation, the freight traffic target was further 
scaled down by the Planning Commission at the instances of th~ 
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Railway Ministry to 240.5 million tonnes by 1973-74. It will, there-· 
fore, be appreciated that the Ministry of Railways have been doing 
their best and applying a moderating influence in the preparation of 
forecasts by other Ministries. 

7. The planning process on the Railways has of necessity to be a 
part of the integrated planning in the country. The Railway deve-
lopment programmes have a long gestation period-2 to 3 years in' 
case of rolling stock and 3 to 5 years ill case of new lines and im-
portant line capacity works. The Railways have therefore to dep~d 
on the forecasts in other sectors finalised by the Planning Commis-
sion, and when new or expansion schemes are take.c. in hand, the 
Railways have no option but to accept t.iis ,forecast and gear them-· 
selves in time to handle the traffic. 

8. The period of inter-Plan years was one of recession, drought 
and the fall out from the Indo-Pak conflict of September, 1965. 
Having actually moved 203 million tonnes of originating freight 
traffic in 1965-66 (end of the Third Plan), the Railways could not 
foresee that conditions of the economy would be so bad that the' 
traffic would fall down to 201.6 and 196.6 million tonnes in 1966-67 
{J.nd 1967-68 respectively. The traffic again picked up to 204 million 
tonnes in 1968-69 and with the revival of economy expected during 
the Fourth Plan, the targ.et during 1969-70 was fixed at 212 mil1ion 
tonnes. The traffic during the first five months did increase by 5.15 
million tonnes as compared to the corresponding period of previous 
year which shows that the forecast was not unrealistic. However, 
with the deterioration in the law and order situation in the eastern 
sector, this trend was reversed and during the next seven months 
the traffic decreased by 1.25 million tonnes, a situation which the-
Railways could have hardly anticipated or foreseen. 

9. The Railways would like to assure the Committee that. under 
the aegis of the Planning Commission, more frequent reviews are 
now being undertaken of the likely traffic on the Railways, both in 
respect of the formulation of the Five Year Plans and Annual Plans 
and it is hoped that the gap between the forecast and the actual 
materialisation will narrow down. The importance of giving realis-
tic estimates is being impressed upon all the Ministries concerned and' 
the Planning Commission. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 72-PACIVI45 dated 
7-12-1972/16 Agrahayana, 1894). 
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&co~nnumdation 

The Committee note that even though the position of net reve-
.nues as a ratio to c:-.pital-at-charge has shown an upward trend 
in 1968-69 and 1969-70 the deficits are increasing primarily as a 
result of growing payments to General Revenues arising from addi-
tional capital investment, of which the current investment consti-
tutes a major portion. The Committee have repeatedly empha-
sised the need for great selectivity in inc~rring capital expenditure 
on Railways. If the additions to capital are not made with a view 
to ensuring overall remunerativeness the deficits may grow. The 
Committee would therefore like that all investment proposals 

. should be thoroughly scrutinised so as not to accentuate the difficult 
financial position of the Railways. 

: [So No. 7 of Appendix V. para 1.60 of the 45th Report of the P.A.C. 
5th Lok Sabha) J 

Action taken 

The observations of the Committee are noted. The operative 
part of the Committee's recommendation is that all investment 
rProposals should be thoroughly scrutinised before sanction. It is 
submitted thllt the Ministry of Railways are extremely careful in 
:sanctioning any project particularly those chargeable to capital. 

2. Railway projects are planned for each Five Year Plan on the 
. evaluation of traffic demands, after the ta,rgets of production and 
·growth in different sectors of economy have been derived and firm-
ly indicated, and secondly on a reasonably close determination of 
the traffic patterns as they develop. 

3. In case of new lines, conversions, doublings and other line 
·c8rp8city works, costing more than Rs. 20 lakhs each, traffic and or 
-engineering surveys are carried out in order to ensure that the 
-.estimates of anticipated traffic, capital costs, ,and recurring expen-
diture, etc., are realistic. A Finance Officer is invariably a member 
of the Traffic Survey Team. Further. Works Study Tea.ms study 
the working of existing yards in depth before proposals for expan-
sion or remodelling of the yards are considered. so as to ensure 
maximum utilisatio'n of existing assets. 

4. The forecasts of additional traffic as estimated by other Mini-
,strj.es are thoroughly scrutinised by the survey /work study teams 
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;and the traffic projections a~e discussed with the concerned Minis-
tries and the Planning Commission. This is done even in the cases 
.of major project oriented schemes wllere the traffic projections have 
been worked out by working groups constituted by the concerned 
Ministry including the representatives of Pla.l'lZling Commission and 
the Railways among other concerned Departments/Corporations. To 
further safeguard the interests of the Railways, where ever consi-
dered necessary, the question of ob1aining an undertaking from the 
user Ministry to compensate the Railway, suitably in case the traffic 
does not materialise to the extent anticipated is also examined with 
reference to the project. 

5. The investment worth of a project costing over Rs. 20 lakhs 
is determined by using the modern Discounted Cash Flow method 
taking into account only the incremental revenues and expenses. 
Capital intensive investment proposals (electrification, doubling, 
ga.uge conversion, etc.) are also subjected to an economic evalua-
tion. A decision to accept a proposal is taken only it the return on 
capital is found to be adequate according to acceptable norms. 
Further, there is a system of assignment of priorities for works 
even after the justification for the work has been accepted. 

6. Thus comprehensive planning, detaHed financial scrutiny and 
careful economic evaluation are made before new assets are crea-
ted or existing assets expanded. 

This has been seen by Audit. 

"IMinistry of Railways (RIy. Board) O.M. No. 72-BC-PAC/V /45 
dated 7-12-1972/16, Agrahayana, 1894]. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendation 

The Committee reget to observe that prior to placement of im-· 
port orders for mobile flash but welding sets in May, 1962 detailed 
investigations were not made by the Railway Board to find out whe-· 
ther mobile plants with their own generating sets or fixed plants 
which could be fed with outside power would be more suitable for 
their requirements. The desirability of importing the welding sets 
without power equipment was brought to the notice of the RaHway 
Board both by the suppliers of the equipment and the Eastern Rail-
way Administration well before the placement of order and even 
otherwise the Railways had previous experience of working both 
mobile as well as stationary type of welding .plants but still it was 
decided to go in for mobile units with power equipment. It is 
further seen that in February, 1963 the Railway Board issued ins-
tructions to keep the mobile units mounted on stagings instead of 
on special wagons as it was felt that the plants WQuld not require' 
frequent shifting. Following this decision the South Eastern Rail-
way Administraton was allowed to run the imported mobile plant 
as stationary unit fed with power from the State Electricity Board. 
The policy of ordering mobile units was, however, not subjected to 
a review nor were any instructions given to Western and Southern-
Railways who were yet to receive the imryorted plants, about the 
desirability of working the plants with the direct power. 

The Committee further note that in the periodical meetings of 
the Railway welding plant engineers held in September, 1963 and' 
May, 1964, the question of saving anticipated in running the weld-
ing plants with power obtained from outside source of supply was 
considered and brought to the notice of the Railway Board through 
the minutes of the meetings. Despite this the Railway Board did 
not make any change in the order for the further three sets placed 
in April, 1964. A final decision about keeping all the welding plants 
stationary was, however, taken in August, 1967 after the report of 
a French Expert who visited all the Flash Butt weldIng plants on 
the Indian Railways. The Committee fell that if the Railway Board' 
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'were not inclined to rely on their own past experience it would 
have been much better to have the opinion of an expert well before 
the decision to import 6 mobile units was taken. 

The delay in taking a decision for keeping the welding plants 
stationary to be fed with direct power from outside sources not 
only resulted in the awidable import of power generating units 
attached to the welding plants but also enhanced the cost of weld-
ing which was cheaper to the extent of Rs. 5 to 6 per joint if power 
was obtained from outside source of supply. 

The Committee also feel that the time taken for installing and 
.commissioning the plants was excessive in many cases. Although, 
on the Western Railway the plant was commissioned within a 
period of about 9 months yet on other Railways it took a very long 
time ranging between 1112 years to nearly 4 years. Besides this 
there was abnormal delay in taking the question of power supply 
with the respective State Electricity Boards. For example on 
Southern Railway the plant was commissioned in August 1955 but 
the correspondence to obtain power from the State Electricity Board 
was initiated on 18-6-70 i.e. after about 5 years. 

[So Nos, 46 to 49 of Appendix V, paras 4.45 to 4.48 of the 45th 
Report of the P.A.C. (5th Lok Sabha)]. 

Action Taken 

The observations of the Committee are noted. It is, however, 
submitted that the period involved in negotiating with the Sta.te 
Electricity Boards for supply of current to the Flash, Butt welding 
plant takes considerable time. In the case of Southetn Railway, 
although the matter was initiated in June, uno, the railway hopei 
to change over to outside power supply by the middle of 1973-74. 
Similar action will be taken by the Eastern and Central Railways, 
if found feasible and economical. Shortage of power for Industry 
and current power cuts have slowed down progress in the change 
over. 

This has been seen by Audit. 

(Ministry of Railways (Rly. Board) O.M. No. 72-BC-PAClVI45 
dated 7-12-72! 16 Agrahayana, 1894) 



CHAPTER V 

RtCOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WIttCH GOVE!RNM:ENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee find tha,t about Rs. 26 crores have been invested' 
by the Railway in various State Board Transport Qorporations 
primarily with a view to regulate rail-road coordination. Even 
though the Railways are getting adequate return on their invest-
ment in the form of fixed ra,te of interest, the aim of rail-road co-
ordination has not been achieved. The basic reason for this is that 
the representation of the Railway Board on the Boards of Directora 
of these Undertakings is not effective enough. The Committee 
recommend that the Railway Board should in concert with the-
Ministry of Transport and State Governments review the position 
to dealise methods for making the Railways participation more 
effective. 

[So No.8 of Appendix V, Para 1.71 of the 45th Report of the P.A.C. 
(5th Lok Sabha)] 

Action Taken 

The observations of the Committee are noted. The Committee's: 
recommendation for making the Railways' participation in the State-
Road Transport Corporations more effective hBJI been referred to 
the Ministry of Shipping and Transport (Transport Wing) and the-
matter is being followed up with that Miniatry. The views of the 
Ministry of Transport when received will be advised to the Com· 
mittee. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 72 ... BC-PAC/V /45 
dated 7-12-72\16 Agrahayana, 1894]. 

Iteconmtendation 

In para 1.75 of their 11th Report (Fifth Lok Sab}la) the Com-
mittee had pointed out that there had been steep decline in the-
percentage of rail movement of sugar and cotton manufactures to-
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their total production. From the available information it is seen •. 
that even though the Railways continue to be by far the main carri-
ers of the bulk of production of the basic and heavy industri1!s like 
coal; ores, cement and iron and steel, the relative share of the' 
Railways in the carriage of these commodities has appreciably 
c<lme down. In the case of other co'mmodities such as oil-seeds, raw 
cotto'll, salt and paper and paper boards etc., the percentage of rail· 
movement is also steadily coming down from year to year. The ' 
Committ~e would like Railways to carry out a systematic analysis 
and take necessary measures to 'retain and increase their share in 
the transport of these commodities. 

The Committee take note of the work done by the Mar-
keting and Sales Orgahlsation through its various services and 
agencies. They would, however, suggest that tJirough proper stu-
dies the economies of each· service such as Container Service, 
Freight Forwarders' Scheme, Super Express Goods Services, etc., 
should be evaluated SO that necessary measures could be taken to 
improve the services and extend them in the interest of attracting 
more traffic to Railways. 

[So Nos. 11-12 of Appendix V, Paras 1.118 & 1.119 of the 45th 
Report of the PAC (5th Lok Sabha)]. 

Action 'hken· 

The Committee's observation is noted. 

With the considerable expansion of roads and r<lad vehicles fleet 
in. the past decade there has been an inevitable trend towards in. 
creased road movement particularly with regard to short distance 
traffic and traffic in light weight commodities. The Railways are 
fully alive to this position and it was with a view to ensuring that 
the railways' legitimate share is not diverted to the road that Mar-
keting and Sales Organisations were set up in an Zonal Railwa.ys 
in 1967. 

2. The Marketing and Sales Organisation has conducted surveys 
of traffic in principal commodities namely textiles, cotton, sugar, 
ruber manufactured, grains and pulses, oil-seeds, wood unwfought, 
petroleum products, fertilizers, manufactured jute and raw jute 
with the object of-

(a) Analysing the pattern of traffic moving by road, 

*The matter is under correspondence with Audit. 
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(b) determining what specific traffic, moving by road would 
be worth while attracting to railways, 

(c) adopting steps and affording freight concessions, if 
necessary, to secure such traffic for the Railways. 

3. In order to maximise the railway revenues particularly from 
high rated commodities, 47 high rated commodities including some 
·of those mentioned above have been selected for special attention. 
The Railways have taken various steps for maximisinng the traffic 
in high rated commodities including-

(a) exemption of high rated commodities classified at class 
60 and above from operational restrictions normally, 

(b) guaranteed wagon supply in selected goods sheds, 
(c) quotation of reduced rates, 
(d) carriage of traffic to guaranteed time schedule through 

quick transit service, and 
(e) running of super express goods trains to provide fast 

schedule. 

4. As a result of the various measures adopted, the originating 
tonnage of these selected high rated commodities has increased by 
'6.4 per cent in 1971'-72 as compared to 1970-71 as aga,inst an increase 
of 1.2 per cent during the same period in the total revenue earning 
goods traffic. (The increase in the industrial production in the 
country during the first eight months of 1971 as compared to the 
corresponding period of 1970 was only 2 per cent). The percentage 
·of these selected high rated commodities to the total goods revenue 
originating tonnage has also registered an increase in 1971-72 as 

,compared to 1970-71. The details are as fo11o",:-
----------_._----------_._, .. _------------,--, -----

Total revenu~ earning Traffic in Selectej Percentage increase in Percentage of traffic 
goods traffic (in high rated commo- 1971-7" in respect of in selected high rated 
lakhs of tonnes) dities Clakhs of tonnes) commodities to total 

Total Selected revenue earnings 
1970-71 1971-72 1970-71 1971-72 Revenue high goods traffic 

earnings rated 
goods commo-
traffic dities 

1970-71 1971-72 

-------------------------------------
3 4 5 6 7 8 

1679'02 700'00 135'00 143'67 8'50 

(Approx.) (Approx.) 
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5. There has also been an increase in the tonnage lifted in res-

~t of the following commodities during 1971-72 as compared to 
:.!970-71 as would be seen from the following table: 

I. Oil seeds 

2. Cotton raw 

3. Jute raw. 

4. Sugar 

5. Paper & Paper;"Bolrd 

(). Salt. 

7. Tea 

1970-71 1971-7% Percenta-
Approx. Ie varia-

tion • 
. _ .. _--_ ... _----_._----

(In thousand& tonOI a) 
1049 1124 -t 7' 1 

376 

687 

12S8 

889 

2S2t. 

24S 

442 

836 

1273 

911 

2721 

280 

.! 17' 6 

.j %1' 7 

.! 1'% 

,! %'4 

,; 8'0 

-t 14' 0 

The Container service and freight forwarder scheme which pro-
vide an integrated rail-cum-road transport to the users have been 
showing satisfactory financial results. Before a container service/ 
freight forwarder scheme is introduced over a particular route, the 

·economics of the service/scheme is carefully examined from the 
point of view of both the customer and the Railway. In the case 
-of every container service, annual financial appraisal is worked 
out. Out of the 9 routes on which container services at present 
are operating two were started in 197()'71. The latest financial 
results indicated that 5 of the 7 services introduced before 1970-71 

-earned adequate profits. The remaining two i.e. the Bombay-Ban-
galore and the Madras-Bangalore services have shown a 10s8 of 
1.4 per cent and 5.3 per cent respectively in 11970-71. However, in 
the case of the former service (Bombay-Bangalore) gross earnings 
in 1971-'12 have shown an increase of 60 per cent over those of the 
preceding year. In the case of Madras-Bangalore service the in-
crease in gross earnings in 1971-72 over 1970-71 was 44 per cent. 
Both these services are, therefore, expected to show profits in 1971-
~. The actual returns in 1971-72 can be known . only when the 
audited figures of working expenses are available. 

2. In regard to freight forwarders' scheme and super express goods 
service, no financial evalua.tion has been wotked out so far, A 
sample study of the economics of the working of the 
freight forwarders' scheme and super express goods services is 
being undertaken and further action will be taken to improve and 
extend the services. 

'[Ministry of Railways (Rly. Board) O.M. No. 72·B(C)-PAC/V/45 
dated 12-12-72!2T Agrahayana, 1894J. 

3108LS-4. 



The Committee ~ that agaiJUt 11a loeemotives anticipated' t& 
be produced at Chittar,mjan Locomotive Works in 1969·76 only 98-
locomotives of different tYPes were manufactured. Similarly in tile 
Diesel Locomotive Works, Varanasi, only 82 locomotives were pro-
duced in 1969·70 against an anticipated production of 105 locomotives. 
The shortfall in tlie produ;tion has been attributed to non-materiali-
~ation of anticipations in regard to supplies of raw materials and 
components from local as well as foreign sources. In the case of 
DLW besides other extraneous factors the release of foreign exchange 
for importl of vital components was delayed, which necessitated slow· 
ing down of production. So far as supplies of raw materials and 
components fJ.re concerned, the Committee would urge better plan-
ning and advanced procurement so that these do not hold up produc-
tion schedule. The Committee are pertlurb£d to note the delay of 
4 to 5 months in the release of foreign" exchange for impocts" of com-
ponents which aftected adversely the production programme. The 
Committee desire that there should be better coordination and ad-
vanced planning to secure iO-reign exchangeal1ocations i·n order te 
import in time the requisite comporumts to sustain the prodoctaon 
programme. 

The Committee feel that any shortfall in the targetted pro--
duction which is related to the installed capacity of a proou.ction uRi,t, 
not on~y adds to the overall cost of production but also results in 
under-utilisation of the iDst,alled capacity. As against the projected 
production of 325' locomotives during the period from. 1966·67 to 1970-
71, the actual production of only 216 loeomotives at CLW during the 
same period would mean that a portion of the capital investment 
remained 1Iftutiliaed during this period. This c01illd all0 in a way 
imply over-eapitaMsation wits. all its attendant disadvantages. The" 
"Committee would therefore like that all out eftMts be made to en-
SU~ that the iIl1ltalled capacity of the production units is utilised': 
to the optimum level. 

As regards the m.arked inc:rease fA 1969·70 when compared 
to 196'8-69 in the cost of productioD of W.G. Steam locos and ACFT 
electrie locos produced by CL W, the Commititee are not convinctd 
with the reasons given such as increase in the cos! of labour and-
raw materials etc. which are COBlJRon factors in aU the production 
units. The natural inference therefore would be that because of" 
shoriiall ion prociuetion the overhead expemes debitable to eaoo unit 
actnally prQdaeed got enhanced and hence the over,all production 
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OO6t has gage up. 1'0 that axtellt Uw conteation that the shortfaU 
in production haa DOt afIected the abs0~p.tion of overhead costs do. 
not SOUBd COftvinclng. 

Another point on which the Commitlee would like to comment 
is that although the cost of production of locomotive or coaches may 
not be comparable to similar locomotives and coaches imported ear-
lier, an attempt should be made to find out the ex-works cost of 
similar or comparable W1/its being turned out by the collaborators 
in their own country as also the prices prevailillg for comparable 
rolling stlock turned Qut by leading manufacturer. in· the world. 

The Committee are confident that with sustained efforts it should 
be possible to bring down our costs further and thus improve our 
compe1litive position in tile export market. 

The Committee would like that the comparative study of the 
performan,ce of the diesel locomotives produced by DL Wand electric 
locomotives produced by CLW vis-a-vis the imported locomotives 
should be completed at an early date so as to effect improvements 
in our locomotives. . 

Concerted efforts should also be made to progressively increaee 
the indligenous contents of the locomotives manufactured in r!:LW 
and DLW. There should be a time bound programme for develop.-
ing manufacture of such components which are at present being im-
ported 80 that we can attain self...reliance at the ear~. 
[S1 Nos. 13 to 19 of Appendix V, Pat'as Noi 1.136 to 1.142. of the 

45th Report of PAC (5th Lok Sabha)]. 

Action taken 

The matter is under detailed examination, in consultation with 
the Railway). Production Units and final reply will be furnished to 

the Committee shortly. 

[Mi't1ist1"y of 'Railways (Rly. Board} O.M. No. 72-B (C) "-PAC/V /45 
(22-23) dated 12th December, 1972/21 Agrahuyana, 1894 (Saka)}. 

lteeommendatiOh 

The Committee note that the figures of surplus of locomotives a. 
calculated by Audit are not being accepted by the Railway Board 
now and it was pleaded by the Chairman, Railway Board, during 
evidence that an opportunity miiht be g:iwn to give ihecorrect 
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'figures. From the written note fumishE!d to . the COmmittee by the 
Railway Board it'is observed th,at the figures in regaM to require-
ment and surplus of locomotives during 1966-67 to i96tf;.fJ9 have still 
not been furnished. The Committee would, therefore, like that the 
'complete information indicating the method of calculatlion ot-Ioco-
motive holdings, requirements and surplus for all these- years may 
be furnished duly vetted by Audit. 

However, coming to the specific question of locomotIve hoTdings 
on the Railways, tile Committee would like to emphasi'3e that 'as the 
assessments of 'lOcomotive requirements made from trme to time 
,form the basis for their requdrement in future, these calculations 
'should a~ways be" based on realistic norms. The Railway Board 
should also evolve a satisfactory basis for future planning and acqui-
sition of locomotive. 

[Sl, Nos. 20 & 21 of Appendix V, Paras 2.16 and 2.17 of the 45th 
Report of PAC (5th Lok Sabha»). 

Action taken. 

Detailed calculations indicating the requirements of the locomo-
tives for the traffic handled for each of the three interplan years 
and the act14'll holding during those years are given in the Anne-
xures A to H. 

The Directors Committee, after necessary deliberations, have 
fixed certain norms and the same have been adopted in making the 
'calculations. 

The conversion of electric/diesel locomotive units into steam 
terms has been made on the basis of 1 :2.5 for through goods services, 
1: 1.5, for passenger services and 1: 1.25 for inferior services. 

The summary at Annexure A no doubt in~icates some surplus 
both on B.G. and M.G. but as has been pointed out in the discussion, 
,such calculation on a year to year basis is not realistic. The loco-
J:Ilotive requirements are worked out at the planning stage on the 
~sis of estimated traffic that the railwaY'S are likely to be called 
upon to caTry at the end of the plan period while the calculations 
made by the audit are with reference to the actual net tonne kilo-
JIletres year to year. The plan requirements are worked out in con-
I'ultation with the Planning Commission and the concerned Economic 

• (The matter is under correspondence with Audit). 
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Ministries. The shortfall in actual traffic was due to general ec0-
nomic recession over wh:ich the rSJilways had no contro]. The man"-
facture of locomotives in the Railway Production Units have al80 
fallen short of the original targets as mentioned in para 9 of C & AG's 
Report on Railways for the year 1969-70. 

It is relevallt to mention in this connection that the number .of 
over-aged locomotives shown in Annexure 'A' were more than the 
surplus caJculated on the basis of actual traffic. The railways have 
to maintain sufficient ca~city to meet the anticipated traflfc require-
ments as any fall in actual movement of traffic during short period~ 
can be attributed more to the prevailing uncertain conditions anll 
these may not be taken as determining factors. 

The observations of the Committee are noted. AB already ex:' 
plained in the COUl'll8 of discussion, the method of working out the 
requirements. have been improved by following the net tonne lQilo-
metre method from 1969 instead of the earlier incremental method. 
Similarly. instead of the past formula of wagons-locomotive ratio; 
the calculations are now being made on the net tonne kilometre basis .. 
Efforts continue to be made to arrive at as real an assessment of loco .. 
motive req1,1irements all possible. It will, however, be appreciated that. 
much depends on the materialisation of the anticipated traffic which, 
in the past, has for one reason or the other fallen short of expecta': 
tions. In any ~se, necessary steps are being taken to see that traffic 
forecasts are properly scrutinised, and revised from time to time 
on the basis of past experience, 80 that the gap between the forecast 
and its materiallsation fI reduced to the barest minimum. 

Director Accounts, 
Railway Board. 

[Ministry of Railways (Railway Board) U.At No. 72-BC-PAC/V /45 
dated 12th December, 1972, Agrllhayana, 1894 (Saka) J. 
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LoCOMOTIVE IN S~V1CE 

POSITION AS ON 

31-3-67 31-3-68 31-3-69 

BG M.G. B.G. M.G. B.G. M.G. 
Units Steam Units Steam Units Steam Units Steam Units Steam Units Steam 

2 3 4 5 6 7 I !J 10 II IA 1:3 
'a' 

all 
~ 'I ,.j to"~ , 

0 t. n S 

P~ger 

Steam 1785 1785 1292 1292 1761 1761 1302 1302 1681 1681 1323 1323 
• Diesel 34 51 3 4·S 40 60 8 64·5 '" 12 43 5 7·5 

Electric 97 145·5 13 19·5 126 189 14 :u 12S 187·S 14 :ZI ·0 

Goods 

Steam 2336 2336 1315 1315 2237 2237 1300 1300 2148 2148 1292 1292 

biesel 485 I2U·S 153 382·5 556 1390 182 455 615 IS37·5 209 522·5 

Blectric 290 725 7 17·5 332 830 6 IS 351 8"·5 6 15 

Mixed 

Steam 80 80 136 136 87 87 133 133 105 105 125 125 

biesel 11 U·5 1 2·5 8 16 2·5 4 8 

BJec"ric 2 4·0 
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BecoDUBendatloa 

2.29. The Committee regret to observe that the scheme for im-
provement of water supply at Suratgarh approved in 1959 could 
fructify only in 1971 i.e., after more than eleven years. The time 
taken in sanctioning the detailed esili¥tes as also in st8Z'ting the 
work was considerable. The Committee feel that delay at various 
'Stages could have been avoided with proper planning and coordina-
tion. 

2.30. It has been stated that the main cause for the non-comple-
tion of the work was delay in getting possessi<m of the land from 
the State Government. This indicates that the question of acquisi-
tion of land was pursued by the Railway. Administration with the 
State Government in a routine manner. If the matter had been 
taken up at the appropriate higher level, the land could have been 
acquired much earlier and delay lin the completion of the work 
avoided. The Committee would like that the whole matter should 
be thoroughly investigated with a view to fixing responsibility for 
delay at different stages. 

[S1. NOB. 22 and 23 of Appendix V, Para 2.29 and 2.30 of the 45th 
Report of the P.A.C. (5th Lok Sabha)]. 

Action taken 

The obseravtions of the Committee are noted. The question of 
fixation of staft responsibility for delays at various stages is under 
examination in consultation with the Northern Railway. 

[Ministry of Rlys. (Rly Board) O.M. No. 72-BC-P.A.C./V /45 (22-23) 
dated 12th December, 1972/21 Agrahayana 1894]. 

The Committee note that a third pods terminal at Korukkupet 
in Madns wu built at f! cost of about Rs. 1.05 erores in Deeernber, 
1965 on the ground that the aggregate traffic ia MMras area would 
be about 240 wa,ons. The CommUtee, h0 .... ever. find that the total 
number of wagens handled in, Madras area Binee 1965 have remained 
on an average less than 170 till 1970-71 it was only in the irst six 
months of 1971-72 that there was an increase to 186 wagons on an 
average per da,.. The Committee also find that despite the construc-
tion of the ~rd terminal goods shed, there has been no marked 
reduction in the average detention to wagons. 



The Committee note that the Railways are carrying out an eva-
luation of the facilities provided at Korukkupet terminal goods shed. 
'The Committee would be ,interested to know the findUl.gs. 

The Committee have no objection to development of adequate 
facilities for handling traffic (passenger or goods), particularly in 
metropolitan areas provided theSe 'are fully justified on economic 

··considerations. The Committee would like Raiilways to remember 
that any caiptal investment by way of provision for additional goods 
shEd etc. carries obligation to pay dividend to the exchequer, and 
-decision for dnvestment, therefore, should be made after most careful 
consideration of' all factors. 

The Committee note that the Railways have explained during 
evidence that the figures mentioned in the Audit Paragrat>h about 
'the peak handling of wagons at Salt Cotaurs are inclusive of the 
"Coal loads meant for the Madras Electricity Siding and loco coal 
wagons for Basin Bridge Loco Shed etc. The Conunittee wish that 
the necessBlt"y clarification should have been given to Audit at the 
time the draft Audit Paragraph was received l:lY the Railways. The 
Committee would like Railways to make sure that in future great 
care is taken in processing the draft Audit paragraphs and that all 
relevant facts are brought fully to the notice of Audit without delay. 

[S1. Nos. 24 to 27 of Appendix V, Para Nos. 2.45 to 2.48 of 45th 
Report of PAC (Fifth Lok &abha)]. 

Action taken'" 

The observations of the Committee are noted. 

A productivity review has been carried out and it has indicated 
that the return on investment for traffic dealt with in 1971-72 works 
~ut to 1.7% against the antiicipated return of 0.3%. The Southern 
Railway has advised that, as a consequence of distribution of the 

. workload between three tereminals, it has been possible to step up 
.the loading of high-rated traffic, due to availability of additional 
,covered accommodation at Salt Cotaurs and that it has also been 
possible to provide container loading facilities at Salt Cotaurs to 
'utilize the released space, which would not, otherwise. have been 
1easible. 
'[Ministry of Railways (Railway Board) O.M. No. 72-B(C)-PAC/V I 

45 dat~ 12th December, 1972/21, .Agrahayana, 1894]. 
_ .. _._. ___ . __ .. , ..... _._ .... __ ~--__ . __ .-z-.-...-...---

• (The matter is under correspondence with Audit.). 
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Kcconunendation 

The Committee find that the decision taken in October, 1166 to 
continue use of diesels on the S~hibganj Loop, which had been intro-
duced as a temporary measure was based on the consideration that 
the cost of investment on the line capacity works required for haulage 
of the expected traffic by steam traction would be much more as 
compared to the expenditure involved in retaining the diesels on a 
permanent basis. It is however, seen that befoce taking a decision 
no realistic appraisal of the traffic requi~ements was made. The tra.fHc 
projections made in 1964 in regard to the level of. traffic on different 
sections of the loop in 1970-71 had remained unreali.ied. During the 
period 1964-65 to 1966-67 the traffic had remained more or less 
stationary and hence the augmentation of line capacity was not at 
all necessary. Had this aspect been taken into account it would have 
been realised that the traffic on the section could well be managed 
with steam traction without pcovision of any new line capacity works. 
As the Audit have pointed out that even up to 1969-70, most of the 
traffic in sections beyond Barbarw.a to Kiul was being managed most-
ly by steam traction. Although the Railway Board have not furnish-
ed details of traffic being hauled bystearo and diesel traction 
separately it can be presumed that only few diesels are deployed on 
the section. The Railway Board have also accepted that "as a matter 
of policy, wherever possible on economic and operational grounds, 
more of steam traction than diesel should be used on Eastern Rail-
way, than on sections ofSouthel'n and Western Railways." 

In view of the above, the Committ,ee wowld recommend that the 
whole question may be re-examined with a view to find out whether 
the small portion of the traffic on the Sahibganj Loop beinj hauled 
by diesels cannot be managed with steam traction and also whether 
the diesels deployed on this section cannot more advantagously be 
pressed into service on other important sections of Railways where 
the diesel traction is more economical 

[S!. Nos. 28 & !9 of Appendix V, Para 2.63 and 2.64 of the 45th Report 
of PAC (5th Lok Sabha)]. 

AetiOli takeR 

The details of traffic hauled by steam. and diesel traction from 
1966-67 to 1970-71 on sections beyond Barharwa to KiuJ hllve already 

. be~n fur.Qiahed vide Ministry of Railway's Office Memorandum No. 
71-BC-Genl.J15 dated 22-7-1972. 
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The matter is being gone into in details in consultation with the 
Eastern Railway Administration and the result of the examination 
will be forwarded shortly. 

[Ministry of Railways (Railway Board) a·M. No. 72-BC-PAC/V /45 
dated 12-12-7219 Agrahayana, 1894]. 

Recommendation 

The Committee regret to observe that the Chunar Yard remodel-
led at a cost of Rs. 28 lakhs, with a view to deal with the additional 
traffic anticipated to materialise, has now been found to be avoidable. 
The Committee cannot but deprecate the huge investment made on 
the remodelling work. 

[81. No. 30 of Appendix V, Para 2.73 of the 45th Report of PAC (5th 
Lok Sabha)]. 

Ation taken 

The Yard has not, however, been closed. Only the workload has 
been reduced by rationalisation. The lines available are still being 
ultilised for reception and despatch of through as well as branch line 
goods trains. 
[Ministry of Railways (Railway Board) a.M. No. 72-BC-PAC/V /45 

dated 7-12-72]. 

Recommendation 

The Committee would like the Railway Board to carefully analyse 
the case and evolve a procedure by which cases of premature failure 
of rails are thoroughly investigated so as to take timely action against 
suppliers. 
[81. No. 41 of Appendix V, Para 3.95 of the 45th Report of the PAC· 

(5th Lok Sabha)]. 

Action taken 

Instructions have been issued to the railways bringing to their 
notice the recommendation of the Committee and they have been 
asked, whenever raJI fractures take place within the warranty period, 
to lodge the necessary claims against the supplier within 4 months or 
before the expiry of the warranty period whichever is earlier vide 
Board's letter No. 70/W6/MR/4 pt. dated 11-8-1972 (topy enclosed). 

Matter is further being examined to evolve a procedure to elimi-
nate the delay at various stages so that it is possible to file the claim 
with the manufacturers within a period of 4 months and Committee 
will be apprised of the final action taken in the matter. 



61 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 72.BC-PAC/V/45 
dt. 27-11-72/6, Agrahayana, 1894]. 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF RAILWAYS (RAIL MAN"rRALA VA) 

(RAILWAY BOARD) 

No. 70/W6/MR/4 Pt. 

The General Managers, 
All Indian Railways. 

New Delhi, dated 11-8-72. 

SUB: Procurement of rails Audit Paragraph Claims on 8upplier 
for defective supplies. 

The Public Account Committee in the 45th Audit Report on Rail-
ways 1969-70 (5th Lok Siabha), have observed as under:-

"The Committee would like the Railway Board to carfully 
analyse the case and evolve a procedure by which cases of 
premature failure of rails are thoroughly investigated so 
as to take timely action against suppliers." 

The Board desire that whenever Rail fractures take place within 
the Warranty period, Railways should ensure that necessary tests are 
completed without delay and in case the fractures are due to manu-
facturing defects, necessary claims should be lodged against the Sup-
pliers within four months from the date of fracture or before the 
expiry of the warrantly period whichever is earlier. 

Recepit of this letter may kindly be acknowledged. 

'Sd/-

DA: Nil. 

No. 70/W6/MR/4 Pt. 

Copy forwarded to:-

(G. H. JAGDALE) 
Deputy Director (Track), 

Railway Board. 

1. The Director General, R.D.S.O., Lucknow,for information 
and guidance. 

2. A.D.A.! (Railways). New Delhi (with 45 spare copies). 

3. B (C) Branch, Rly. Board (with 70 spare copies). 



4. Principal, Indian Institute of Advance Track Technology, 
, Poena. 

5. Principal, Railway Staff College, Baroda. 

DA: . Spares as above .. 

Sdl-
(G.' H· JAGDALE) 

Deputy Director (Track), 
Railway Boai'd. 

Recommendation 

The Committee are unhappy to observe that in complete disregard 
of Section 480 of the Railway Code,an unusual condition specified 
by the tendered in his ofter for purchase of scap was accepted with-
out adequate scrutiny. Besides this, no formal agreement providing 
for eseential safeguards like sale at the risk and cost of the contractor 
in the event of defa·ult ~y the contractor was executed. Duxing evi-
dence the Chairman, Railway Board admitted that there was alapse 
in this case and promised. to institute an enquiry into the whole 
affairs. The Committee are informed that an enquiry committee has 
since been constituted. The Committee would like to be apprised at 
an early date of the action taken for fixing responsibility on the 
basis of the findings of the enquiry committee. 

[Sl. No. 45 of Appendix V. Para 3·141 of the 4Sth Report of PAC (5th 
. Lok Sabha)]. 

Ation taken 

The report of the Enquiry Committee has been received and is 
under examination. The Committee will be advised of the action 
taken on the basis of the findings of the enquiry committee. 

[Ministry of Railways (Railway Board) O.M. No. 72-BS-PACIVI45 
dated 7-12-72i16 Agrahayana, 1894]. 

Recommendation 

The Committee note that as a matter of deliberate pwicy the 
Railways have been gradually reducing the use of non durable 
wooden sleepers. This has resulted in a lesser off take of raw sleepers 
by the Railways from the available sources such as state forests and 
consequently the four sleeper treatment plants of th~ Railways esta-
blished at a cost of Rs. 88.49 lakhs are not being utilised to the maxi-
mum extent possible. Because of under-utilisation of the plants tht' 
cost of treatment of sleepers per cubic meter h'ls risen from Rs. 47.00 
in 1964-65 to 78.00 in 1968-69. 



According to the Railway Board whereas the wooden sleepen of 
dU!l"able type areconside:redas satisfying all the technical require-
ments of sleepers and as most suitable far the .track, the non-durable 
sleepers do not give satisfactory service and are comparatively ex-
pensive because of their short life. The assessment of short service 
life of treated sleepers made by the Railway Board has been disputed 
by the principal State Forest Officers and the Forest Research 
Institute. 

During evidence the Committee were apprised that because of 
better maintenance technique followed and differences in conditions 
in foreign countries the non-durable sleepers after treatment gave 
good service for long time. It was also brought to the notice of the 
Committee by the Inspector General of Forests Government of India 
that because of the policy of Railway Board the State Forests were 
facing a shrinkage in the demand of non-durable wooden sleepers. 

In view of the above the Committee feel that there is need for 
reappraisal of the Railways' policy in regard to use of non-durable 
wooden sleepers. The Committee are informed that the Railway 
Board have set up an expert Committee to go into the entire ques-
tions. The Committee hope that a suitable policy will be evolved 
as a result of the Expert Committee's deliberations. They would like 
to be apprised of the decisions taken in due course. 

[S1. No. 50 to 53 of Appendix V, Para 4·91 to 4.94 of the 45th Report 
of PAC (5th Lok Sabha)J. 

Action taken 

The observations of the Committee are noted. 

The report of the Expert Committee set up by the Railway Board 
to go through the policy regarding the use of treated wooden sleepers 
and to suggest improvement in order to prolong their service life in 
track under present day traffic conditions has since been received 
and a copy is forwarded herewith for information. 

The Committee have traced the poor life and performance of 
treated sleepers to a number of factors - the major one being the 
meagre and dwindling supplies of creosote leading to inadequate 
and ineffective treatment. The Committee have also pointed the 
need for improvements in present proce dures for procurement and 
inspection to reduce degrading of sleepers even prior to treatment 
and improved quality control in treatment plar ts. The Committee 
have suggested deletion of certain species with poor strength and 
other properties, which had been accepted. 
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The Committee believe that once effective treatment is imparted 
to the acceptable species, the performance of treated sleepers would 
be comparable with that of durable sleepers which do not require 
treatment before laying in tracks. Accordingly, they have made a 
number of recommendations, which may be summarised under the 
following heads: 

1. In the current list of 67 species considered acceptable except 
fir and kail all other species may be accepted by the 
Railwys. 

2. Improvements in pre-treatment procurement measures. 

3. Improvements in treatment methods and procedures. 

4. Improvements in post-treatment in service practices. 

The P. A. C. will be apprised of action taken on various recom-
mendations of the Expert Committee, in due course. 

Th~ has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 72-B (C) PACIVI 
45 dated 27-11-197216,_ Agrahayana, 1894]. 

Nl!:W DELHI; 
February, 1972. 
Magha,-1894 (S): 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee. 
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